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LEGISLATIVE ASSEMBLY.
Thursday, 23rd March, 1939.

The Assembly met in the Assembly Chamber of the Council House
at Eleven cf the Clock, Mr. President (The Honourable 8ir Abdur
Rahim) in the Chair.

STARRED QUESTIONS AND ANSWERS.
{a) ORAL ANSWERS.

APPROVED LisTs FOR PROMOTION TO SELROTION PosTs, ETC., ON THE EAsT
InpIAN RaArLway.

$12468. *Mr, Muhammad Nauman: Will the Honourable the Railway
Member be pleased to state regarding the Kust Indian Railway :

(a) whether the General Munager, ¥ast Indian Railwoy, has made
any rule prescribing the maintéhance of an approved list in
respect of promotion to posts on the normal channels and the
selection posts;

(b) whether the General Munuger, Eust Indian Railway, prescribed
any syllabus for the purposes of selection-cum-examination
und selectious for selection posts;

(¢) whether the business of the Belection Boards has been ordered by
the General Manuger to be conducted orally; if not, whether
there is unything to the contrary; and

(d) how a Belection Board is appointed and whether it is defined any-
where in the Establishment Code?

The Honourable Sir Thomas Stewart: (a) to (d). Such rules and
instructions as have been prescribed by the General Manager will be found
in the East Indian Railway's ‘‘Rules for the recruitment and training
of subordinate staff’’, a copy of which is in the Libiary of the House.
‘The reply to the second part of (d) is in the negative.

OUT-AGENCY AT SOOTEA OPENED BY THE EASTERN BENGAL RAILWAY.

1247. *Mr. Kuladhar Ohaliha: (a) Will the Honourable the Railway
Member please state if the Sootea out-agency was opened in November
1937, by the Eastern Bengal State Railway for serving the Eastern area of
the Tezpur Division? ' o

(b) Is it & fuct that the said out-agency was closed for goods from
January last, causing inconvenience to the public?

(c) 1s it a fact that the out-agency wus closed for passengers, etc., on
the objection of the steamer Companies ?

(d) Are Government aware that the out-agency hrought an income of
.about Rs. 2,000, or more, to the Railway?

+Amwtotﬁnquﬁnﬁhidmthehhh,thjqu;ﬁom»behg absent,
L ]
( 2601 ) A
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(e) If so, are Government prepared to see that the out-agency is kept
open for all traffic?

(f) Do the Eastern Bengal State Railway receive any subsidy from the
Government of Assam for the extension of the Railway to Rangapara
North?

The Honourable 8ir Thomas Stewart: (a) Yes.

(b) It is a fact that the out-agency was closed for the booking of
goods from January last, but only a small quantity of goods traffic was
moving.

(¢) No. The out-agency was closed for the booking of goods only.

(d) The earnings on both goods and coaching traffic during the calendar
year 1938 were approximately Rs. 9,000. '

(e) and (f). I would refer the Honourable Member to the reply given
to parts (a) and (d) of his starred question No. 1190 of 20th March, 1939.

Mr. T. 8. Avinashilingam Ohettiar: May I know whether the policy
of the Government is to open out-agencies only when they are paying?

The Honourable Sir Thomas Stewart: It is an obvious reason for
opening an out-agency, namely, that it will pay.

Mr. T. 8. Avinashilingam Ohettiar: Mav I know whether Government
will take into consideration the convenience of passengers living in rather
far off tracts from which access to the railway station is rather difficult,
in closing or opening an out-agency?

The Honourable Sir Thomas Stewart: In this present instance I under-
stand that there are alternative facilities.

Mr. Euladhar Ohaliha: 1s it a fact that in the interests of the steamer
compsanies this out-agency was being closed?

The Honourable Sir Thomas Stewart : I understand that it waes in
order to avoid uneconomic competition with the steamer company that this.
out-agency was closed.

Mr. Kuladhar Ohaliha: Is it a fact that the Assam Government pay
about Rs. 1,70,000 subsidy to this railway?

The Honourable Sir Thomas Stewart: I dealt with that in answer to a
question asked by the Honourable Member a few days ago.

EXPENDITURE ON THE PROVISION OF AMENITIES TO THIRD CLASS PASSENGERS
ON RArLways,

1248. *Mr. Brojendra Narayan Ohaudhury: Will the Honourable the
Railway Member please state the amount of money spent last year by the
(i) State Railways and (ii) other Railways in capital expenditure to provide
better accommodation and amenities to third class passengers and the earn-
ings of (i) Btate and (ii) other Railways from third class traffic and passenger-
and lyggage fares in that year? '
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The Honourable Sir Thomas Stewart: 1 would refer the Honourable
Member to the Explanatory Memorandum of the Railway Budget for
1987-88 and to page 99 of the Railway Board's Annual Report on Indian
Railways for 1987-88, Volume II, which contain the information he re-
quires for both State and other Railways. No separate records are main-
tained of the earnings from luggage booked by third class passengers.

REeDpUOTION IN UPPER CLASS ACOOMMODATION TO OOPE WITH INCREASED THIRD
Crass TRAFFIC ON RaAILways,

1249, *Mr, Brojendra Narayan Ohaudhury: Will the Honourable the
Railway Member please state :

(a) whether it is a fact that the figures for 1937-38 disclose that the
Indian Railways possess one first class seat for 11 passengers,
one second class seat for 70 passengers and one third class seat
for 480 passengers as against 12, 90 and 400 passengers in
1985 as stated by Mr. N. M. Joshi in this House;

(b) whether it is a fact that in spite of the list of additions given to
the House by the Honourable Member during the discussion
of demands for grants for the coming yeur, the Railways have
not been uble to cope with increased third class traffic and do
not curtail upper class accommodation in response to decreas-
ing traffic; the ressons why the Railways cannot and do not
do so; and

(c) if so, whether the Railways propose to ingist on continued pro-
paganda to attract more third class passengers by means of
pictorial advertisements in the newspapers where railway
travel is described as cool, comfortable, safe and even by an
appeal to religious beliefs of the people?

The Honourable Sir Thomas Btewart: (a) Yes. The figures given by
the Honourable Member are substantially correct.

(b) No.

(c) Does not arise.

Mr, Brojendra Narayan Ohaudhury: Does the Honoursble Member
consider that his answer to (b) follows from his reply to (8)? The Hon-
ourable Member says that the figures are substantially correct,

The Honourable Sir Thomag Stewart: I have no reason to believe that
the figures we publish are other than correct.

Mr. Brojendra Narayan Ohaudhury: The Honourable Member admitted
the correctness of the figures that year by year the railways are being
more and more overcrowded. Then how does he say in reply to (b), No?

The Honourable Sir Thomas Stewart: 1 have saaid that the figures
quoted by the Honourable Member are substantially correct.

Mr. K. Santhanam: May I know if the Railway Board is considering
the desirability of fixing a standard of maximum and minimum number
of persons per geat for each of these classes of accommodation?

A2
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The Honourable Sir Thomas Stewart: No, Sir. I think it is unnaces-
sary to do so.

Seth Govind Das: The Honourable Member said that the figures
quoted in clause (a) are correct. Then, how does he say that what is
stated in clause (b) is not correct?

The Honourable Sir Thomas Stewart: It happens to be true never-
theless.

Mr. President (The Honourable Sir Abdur Rahim): This is a matter
which has been argued over and over again.

Mr. 8. Satyamurti: With reference to the answer to clause (b) of
the question, may 1 ask the Honourable Member what is the latest in-
formation avai'able to them—that the railways heve been able to cope
with all third class traffic without any overcrowding?

The HonoOurable Sir Thomas Stewart: I explained to the House only
a week or two ago that elaborate steps had been taken to check the
existence or non-existence of overcrowding in railway trains. The results of
the census taken showed that overcrowding was the exception, not the rule.

INOREASE IN THE ALLOTMENT OF SEATS TO THIRD (CLASS PASSENGERS ON
RATLWAYS,

1250, *Mr. Brojendra Narayan Ohaudhury: Will the Honourable the
Railway Member state :

(a) whether he is aware’ that third class passengers, particularly in
the hot season, give expressions of discomfort felt due to over-
crowding in various ways, such as, quarrelling and even fight-
ing for a seat near windows, vigorous hand fanning, etc., when
the compartment is full to near the maximum accommodation,
though the maximum may not be exceeded ;

(b) whether the fact that India is on the whole much hotter than
Europe, is taken into consideration in allotment of accom-
modation: and

(e) whether Government intend to increase the allotment to at least
two feet per head?

The Honourable 8ir Thomas Stewart: (a) I appreciate that travel by
rail in the hot season in India is liable to be attended by discomfort and
I am prepared to take it from the Honourable Member that expressions
of discomfart may find vent in the manner he suggests.

(b) All relevant factors are taken into consideration.

(c) The question of increasing the minimum width of seat per
pasgenger will be examined.

TicKETLESS TRAVELLING ON RAILWAYS.

1251. *Mr. Brojendra Narayan Ohaudhury: Will the Honourable the
Railway Member please state:

(a) approximately the cost of the special meesures to check tickets
to prevent ticketless travelling mentioned in paragraph 65,
page 64, of the Railway Board’s Report on Railways in the
vear 1987-88 as against rupees twenty-six and half lacs, the
amount due from the passengers detected by the staff;
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(b) of the above twenty-six and half lacs, approximately how much
has been realised;

(¢) whether he can give any idea of the volume of ticketless travel
that still goes on in spite of the efforts at detection, and the
amcunt of consequent logs;

(d) whether it was considered in recent years if legislation would be
necessary ; the extent to which the matter was followed and
whether any Bill was drafted; and

te) if the reply to part (d) be in the affirmative, whether the matter
has been given up, or is still being pursued—the stage at which
1t is or the reasons for giving up the idea of legislation to stiffen
the law of evasion?

The Honourable Sir Thomas Stewart: (a) The cost of the special
measures to prevent ticketless travelling is not available, but the total
cost of ticket checking staff amounted to Rs. 88,41,465.

(b) Rs. 25,55,762.

(c) It is not possible to compute with any accuracy the volume of
ticketless travel that still goes on in spite of efforts at detection.

(d) and (e). I would refer the Honourable Member to the reply given
to part (a) of his starred question No. 988 of the 13th March, 1939,

Mr. Brojendra Narayan Ohaudhury: Is the Honourable Member
eatisfied that the amount realised by the detection staff pays for the cost
of that staff?

Dr. 8ir Ziauddin Ahmad: Several times over.

The Honourable Sir Thomas Stewart: Yes, it is our opinion that it
is worth while spending the money on that staff.

Mr. Brojendra Narayan Ohaudhury: Will the Honourable Member
kindly explain how it is worth while?

The Honourable Sir Thomag Stewart: It is really a matter of opinion.
While it is possible to keep a record of the ticketless traveller who has
been detected, we have obviously no statistics of those who have gone

undetected.

Mr. 8. Satyamurti: Have Government given up finally any idea of
legislation on this matter?

The Honourable Sir Thomag Stewart: 1 think I have answered a
question to that effect recently. I think the implication of my reply was
that no final abandonment had been made.

MATINTENANOE OF AOCOUNTS OF CERTAIN REFRESHMENT ROOMS ON THE
BeENGAL NAGPUR RATLWAY.

1262. *Mr, K. Santhanam: Will the Honourable Member for Railways
Please state with reference to the statement laid by him on the table of
the House on the 7th February, 1939:

(a) whether the Bengal Nagpur Railway nre. keeping separate
accounts for the first and second class reireshment rooms
mdntained by them;
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(b) whether they realised any profit or incurred any loss, during the
last three years; and

(c) what the total expenses and receipts on this account for the
same period were ?

The Honourable Sir Thomas Stewart: (a), (b) and (c). Government
have no information as to whether separate accounts are maintained for
first and second class refreshment rooms.

Mr. K. Santhanam: May I know whether they have ascertained from
the Bengal Nagpur Railway whether they are keeping accounts?

The Honourable Sir Thomas Stewart: The Government are perfeotly
well aware that the Bengal Nagpur Railway are keeping accounts, but
it is a very difficult thing to separate out the precise shares of the firat
and second class refreshment rooms, in view of the fact that there are
very considerable charges which are common to both, overhead charges
of the entire catering department, for example.

Mr. K. Santhanam: May I know the cost of the entire catering
department of the Bengal Nagpur Railway?

The Honourable Sir Thomas Stewart: I cannot say unless the Hon-
oursble Member gives me notice.

l'.';r. 8ir Zisuddin Ahmad: Ts it not a fact that this is a losing con-
cern

The Honourable 8ir Thomas Stewart: T would require notice of that too.

Pandit Nilakantha Das: The first and second class refreshment rooms,
—are they not the only refreshment rooms maintained and managed by
the railway themselves? The third class refreshment rooms. . . . .

The Honourable Sir Thomas Stewart: If a question is being asked in
tegard to third class refreshment rooms, I should require notice.

AMOUNT RECEIVED FROM CERTAIN REFRESHMENT ROOMS AT BoMBAY CENTRAL.

1253. *Mr. K. Santhanam: Will the Honourable Member for Railways
please state :

(a) the amount received by the Bombay, Baroda and Central India
Railway from Messrs. Aguiar and Company on acecount of the
first and second class refreshment rooms at the Bombay
Central for the last three years;

(b) whether the arrangement for the payment of thirty per cent. of
the net profits is for any stated period, or renewable from year
to year; and

(¢) for how long this arrangement has lasted ?

The Honourable 8ir Thomas Stewart: (a) 1936—Rs. 65-8-0.
1927—Rs. 511-0-0.
1938—Rs. 118-7-0.
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(b) The arrangement is renewable from year to year.
(c) Since 1982.

Mr, K. Santhanam: May I know whether in the opinion of the railway
administration this arrangement is working satisfactorily ?

The Honourable 8ir Thomag Stewart: 1 could not possibly give the
Honourable Member the views of the railway administration.

Mr. T. 8. Avinashilingam Ohettiar: May I know whether tenders

were called for when these contracts were given?

The Honourable Sir Thomas Stewart: I could not answer
without notice.

that

CONTRAOT FOR CERTAIN REFRESHMENT RoOMS ON THE SoUTH INDIAR
RAmLway.

1254. *Mr. K. Santhanam: Will the Honourable Member for Railways

please state:

(a) when the South Indian Railway entered into a contract with
Messrs. Spencer and Company for the first and second class
refreshment rooms, and for how many years;

{b) whether any tenders were called for;

(c) whether the contractors are bound to maintain the rooms at all
the stations mentioned in the statement; and

(d) if the number of persons requiring European catering is so small,
what is the need for maintaining so many refreshment rooms
and within so short distances of one another?

The Honourable Sir Thomas Stewart: (a) The original agreement
executed in 1897 by which Messrs. Spencer & Co. undertook the manage-
ment of first and second class refreshment rooms was valid for seven years.
From 1916 to date, each refreshment room is the.subject of a separate
agreement with the firm. The period of contract is indefinite, but each
agreement is terminable on three months’ notice on either side.

(b) Government understand that information is not available at this
distant date

(¢) No. As stated in the reply to part (a), each refreshment room is
governed by a separate agreement.

(d) Government understand that the number of refreshment rooms is
fixed to serve adequately the main and branch lines. The fact that, in
certain cases, they are at short distances one from another is due to the
number of branch lines on the different gauges and the position of the

junction stations.

Mr. K. Santhanam: If the Honourable Member will look at the state-
ment which he has supplied, one of the reasons for the low rent taken
from these people is that they have to maintain so many uneconomic
refreshment rooms but according to his reply they enter into a separate
contract for each refreshment room. Then why should not each refresh-
ment room be charged accordingly? *

[ ]
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The Honourable Sir Thomas Btewart: I personally see nothing in-
consistent in the two statements.

Mr. T. 8. Avinashilingam Ohettiar: May 1 know whether Government
will examine the question of the rents of all these European refreshment
rooms ? —

The Honourable Sir Thomas Stewart: The Honourable Member
knows, as I told him more than once, that the question of rents for these
refreshment rooms is now under consideration.

REFRESHMENT RooMs ON RAILWAYS.

1255. *Mr. K. Santhanam: Will the Honourable Member for Railways
Please state with respect to the statement laid by him on the table on 7th
February, 1989:

(8) whether the Railway Board is taking any steps to rationalise the
procedure adopted by the various Railway Administrations
m regard to the refreshment rooms; and

(b) whether Government propose to adopt the principle of division of
net profit?

The Honourable Sir Thomas Stewart: (a) and (b). I would refer the
Honourable Member to the reply given to part (d) of Mr. T. S. Avinashi-
lingam Chettiar’s starred question No. 901 of the 9th March, 1989.

Mr. K. Santhanam: So far as | remember, it could not have covered
the reply to part (b)—whether they arc actively considering this particular
method of dealing with it?

The Honourable Sir Thomas 8tewart: Well, Sir, that impresses me as
one of the issues that will come under review.

CONTIRMATION OF ASSISTANT STATION MASTERS ON THE NORTH WESTERN
RAILWAY.

1256. *Mian Ghulam Kadir Muhammad Shahban: (a) Will the Hon-
ourable Member for Railways be pleased to state the number of grade II
Assistant Station Masters’ posts in each of the seven divisions of the North
Western Railway?

(b) How many Assistant Station Masters, grade II, in each division,
have been confirmed and how many are still temporary, and why they have
not yet been confirmed?

(c) What is the maximum period for which any one of these Assistant
Station Masters has remained as temporary, and why? What are the rules
regarding confirmation of temporary staff?

(d) Is it a fact that several Assistant Station Masters had received
letters of confirmation in this grade which were subsequently camcelled?

(e) If the reply to part (d) above be in the affirmative, will the Honour-
able Member please state who countermanded their confirmation?

(f, Was such countermanding of confirmation covered by the Railway
rules? If so, will the Honourable Member please quote the relevant
rule? .
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The Honourable Sir Thomas Stewart: (a) Multan 9; Rawalpindi 12;
Quetta 8; Lahore 6; Karachi 14; Delhi and Ferozepore none.

(b) None has been confirmed. These men are borne on the seniority
list of station masters and assistant station masters, Grade I, from which
they have been selected and cannot be confirmed until men senior to
them have been confirmed as station masters, Grade II.

(c) Twelve years and eight months, for the reason given in my reply to
part (b). Confirmation of temporary staff is dependent on the occurrence
of a permanent vacancy for which no other employee has a prior claim for:
consideration.

(d) Yes.
(e) The Divisional Personnel Officer, Multan.

(f) At the time there was no rule prohibiting orders of confirmation being.
eancelled.

Mr. Lalchand Navalrai: With reference to clauses (¢) and (d), may I
know whether there is any time limit fixed for their confirmation or it is
left to the officer to confirm them at any time, even after a long time?

The Honourable Sir Thomas Stewart: Confirmation depends on the
occurrence of a permanent vacancy in the grade.

Mr. Lalchand Navalral: Muy I know from the Honourable Member if
a vacancy does not happen he has to be confirmed in the grade in which
he has been acting temporarily ?

The Honourable Sir Thomas Stewart: Only when a vacancy occurs in
the grade.

Dr. Sir Ziauddin Ahmad: Is it a fact that several station masters were-
confirmed in their appointments and afterwards their confirmation was
withdrawn.

The Honourable Sir Thomas Stewart: That is the substance of my
answer.

Prof. N. G. Ranga: Was this confirmation withdrawn for any specific
reason ?

The Honourable Sir Thomas Stewart: I presume the confirmation was
made in error.

Dr. Sir Ziauddin Ahmad: Who was the officer who issued the orders
in error?

The Honourable Sir Thomas Stewart: Presumably the officer referred
to in part (e) of the question.

Mr. 8. Satyamurti: Has he been punished?
The Hongurable Sir Thomas Stewart: 1 want notice of that.
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DISCHARGE OF STAFF CONTROLLED BY THE (JENERAL MANAGER BY THR
DIviSIONAL SUPERINTENDENT ON THE NORTH WESTERN RAIiLway.

1257, *Mian Ghulam Eadir Muhammad Shahban: (a) Will the Hon-
ourable Member for Railways be pleased to state whether a Divisional
Officer on the North Western Railway can discharge an employee whose

post is controlled by the General Manager, such as a Permanent Way
Inspector?

(b) If the reply to part (a) above be in the affirmative, how does the
Honourable Member reconcile this with Rule 5 (¢) of the rules regulating
discipline and rights of appeal by non-gazetted employees issued under
Railway Board’s letter No. E./84/R. G./8, dated the 22nd June, 1935?

(e) Is it a fact that under item 105 (viii) of the Schedule of Powers of
Divisional Buperintendents, under Chapter XII of the North Western Rail-
way Organization Manual, all Divisional Officers are vested with powers
of removal of any member in non-gazetted subordinate service, irrespective
of the fact whether that officer or even the Divisional Buperintendent had
power to make the subordinate's appointment?

(d) If the reply to part (c) above be in the affirmative, how does the
Honourable Member reconcile this with Railway Board’s rules referred to
in part (b) above?

_ The Honourtble 8ir Thomas Stewart: | have called for certain informa-
tion and will place a reply on the table of the House when it is received.

RECRUITMENT OF JOURNEYMEN ON THE NORTH WESTERN RAILWAY,

1258. *Mian Ghulam Eadir Muhammad Shahban: (a) Will the Hon-
ourable Member for Ruilwuys be pleased to state if it is a fact that journey-

men on the North Western Railway are recruited from Maclagan College
Apprentices?

(b) Has the Honourable Member got any information as to what scales
of pay such apprentices get in other industrial concerns in the Punjab,
Bind and adjacent Provinces?

(c) If the reply to part (b) be in the negative, is the Honourable Mem-
ber prepared to obtain such information?
(d) If the reply to part (b) above be in the affirmative, will the Honour-

able Member be pleased to lay on the table of the House a statement con-
taining the said information?

The Honourable 8ir Thomas 8tewart: (a) Yes, generally.

(b) No.

(e) No: & comparison with other industrial concerns would not serve
any useful purpose.

(d) Does not arise.

HoUusING ACCOMMODATION FOR THE STAFF EMPLOYED IN THE DIVISIONAL
OrFIicE AT DELHI.

1259. *Mian Ghulam Kadir Muhammad Shahban: (a) Will the Hon-
ourable Member for Railways be pleased to state whether it is a fact
that the staff employed in the Divisional Office at Delhi have made repre-
sentations for construction of staff quarters to accommodate Railway staff
by charging them rent ut the authorized rate of ten per cent. of pay? If
g0, what action has been taken in the matter?
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(b) Is it o fact that there is & dearth of good, well-ventilated and cheap
private accommodation at Delhi for residence of Railway clerical staff?

(c) Is it a fact that the Government of India provide housing accommo-
dation for their clerical staff on recovery of usual rent?

(d) Is it & fact that the Indian Railway Conference Association have
also built quarters for their staff?

e) Is the Honourable Member prepared to direct that housing accom-
modation is provided at Delhi by the North Western Railway Administra-
tion, for clerical staff on recovery of usual rents? If not, why not?

The Honourable Sir Thomas Stewart: (a) Yes, but is was not recom-
mended by the authorities immediately concerned.

(b) I am aware that there is some difficulty in securing suitable cheap
housing accommodation in Delhi.

(c) and (d). In conformity with my reply given to sterred question No.
478 by Prof. Ranga on 24th February last year, a certain number of
quarters have been built and will be occupied partly by staff of the Railway
Clearing Accounts Office and partly by staff of the Indian Railway Con-
ference Association.

(e) No. It is not the policy of Railway Administrations to provide
accommodation for their clerical staff.

Mr. Lalchand Navalrai: May I know whether it is intended to huild
any more quarters?

The Honourable Sir Thomas Stewart: Not to my knowledge.

WORKING OF THE TELEPRINTERS SYSTEM.

1260. *Mr. 8. Satyamurti: Will the Honourable Member for Communi-
cations please state:

(a) in how many places and in how many offices the new teleprinters
system is working;

(b) the financial results of the working of that system to the Posts
and Telegraphs Department; and

(c) whether Government have satisfied themselves that the privilege
of having a private teleprinter is not being abused?

The Honourable 8ir Thomas Stewart: Teleprinters have been used by
the Posts and Telegraphs Department for many years in & number of
telegraph offices all over the country but on the assumption that the
Honourable Member refers to the use of such machines owned and worked
by Messrs. Reuters for the transmission of press messages on telegraph
circuits rented to them by the Posts and Telegraphs Department, the
reply is as follows :

(8) One telegraph circuit each has been rented to Messrs. Reuters
between Bombay and Calcutta, Bombay and Delhi, Bombay
and Madras, Delhi and Lahore and Delhi and Simla. In
addition, several local lines have been rented to them for the
local distribution of press messages and commercial prices
to their subscribers in the towns of Bombay, Calcutta, Delhi,

. Lahore and Madras. '
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(b) The total charges for the circuits rented between the main centres
are Ra. 88,500 per annum. The rental and royalty charges for
the local lines realised from Reuters during the year 1938
amounted to Rs. 7,120.

(c) Yes.

Mr. 8. Satyamurti: With reference to part (a) of the question, (I am
asking out of mere curiosity), may I know, besides Reuters, whether
there are any other offices where these teleprinters are being used?

The Honourable 8ir Thomas Stewart: Is the Honourable Member refer-

ring to departmental teleprinters or those working in the offices of private
concerns? \

Mr. 8. Batyamurti: Outside the department?

The Honourable 8ir Thomas Btewart: So far as I am aware, Reuters
are the only people at present.

Mr. 8, Satyamurti: Is there any in the Viceregal Lodge?
The Honourable Sir Thomas Stewart: [ know of no such instrument.

Mr. 8. Satymaurti: With reference to clause (b) of the question, may
I know whether Government have made any calculation of the money
they would have received if these teleprinters had not been working, and
may I know if they have come to sny conclusion as regards the financial
results to the exchequer of the installation of these teleprinters by Reuters?

The Honourable 8ir Thomas Stewart: 'The rents charged for these
circuits are based on the buying cost and maintenance charges and deprecia-
tion. On top of that we have the additional advantage that our own
circuits are relieved from the very great pressure of press messages.

Mr. 8, Satyamurti: Having regard to the financial results resulting
from the relief to the telegraph lines and to the fact that these teleprinters
are now working without paying the press telegraph rates, are the Govern-
ment satisfied that they are making a good bargain out of this, or at least
that they are not losing over this?

The Honourable Sir Thomas Stewart: It is very difficult to put into
rupees and annas a matter of convenience but so far as the actual money
received is concerned. it is more advantaugeous to Government to hire out
a circuit.

Mr. K. Santhanam: What is the rate per 80 words, which this arrange-
ment works out for Reuter’s messages?

The Honourable Sir Thomas Stewart: I could not possibly give an
answer to a conundruin of that sort.

Mr. K. Santhanam: Is it o fact that for Reuters it works out at less than
half the rates at which other press messages have to be sent?

The Honourable Sir Thomas Stewart: I could not answer a question of
that sort without notice being given and without an opportunity of making
the calculation. ‘
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Mr. K. Santhanam: May I know whether the Department are taking
any steps to calculate the rate per word which they are getting from Reutera
and from othera?

‘The Honourable Sir Thomas Stewart: No, Sir.
Mr. President (The Honourable Sir Abdur Rahim): Next question.

CONSULTATION OF GOVERNMENT ABOUT THE RECOGNITION OF GENBRAL
FraNCO’S GOVERNMENT IN SPAIN.

1261. *Mr, 8. Satyamurtl: Will the Secretary for External Affairs
please state:

(a) whether the Government of India were consulted about the recog-
nition of General Framco's Government in Spain by the
Government of (Great Britain;

(b) whether the Government of India semt any reply to any such
consultation; and

(¢) if so, what that reply was; whether in sending that reply they
took into account the public opinion in this country?

Sir Aubrey Metcalfe: (a) No.
(b) and (c). Do not arise.

Mr. 8. Satyamurti: May 1 know whether the answer ‘‘no’’ to part (a)
of the question connotes the normal state of affairs, that is, that the
Government of India are not consulted about any major questions of
foreign policy by His Majesty’s Government, or whether it is an exception?

8ir Aubrey Metcalfé: The Government of India are not ordinarily con-
sulted about larger questions connected with European foreign policy.

Mr. 8. Satyamurti: May I, therefore, take it that the Government of
India do not get any opportunity of influencing the judgment of His
Majesty's Government, with regard to major questions of foreign policy?

Bir Aubrey Metcalfe: Not with regard to European policy, regarding
which the Government of India are necessorily not in as good a position
as His Majesty's Government to judge of the merits of an individual case.

Mr. 8. Satyamurti: May I know the reason why the Government of
India are not consulted and why the Government of India acquiesce in
this position, while Australia, which is further from England than India
is, is consulted but Tndia is not consulted?

Sir Aubrey Metcalfe: That is clear: Australia has dominion status and
India has not.

ENQUIRY INTO THE HAZARIBAGH TRAIN DISASTER.

1262. *Mr. §. Satyamurti: Will the Honourable Member for Railways
please state:

(8) whether Government have made up their mind regarding the
committee or the court of enquiry into the Hagaribagh train

gisaster:
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(b) what the personnel and the terms of reference are; and
(c) when the committee or the tribunal is expected to report?

The Honourable Sir Thomas Stewart: (a) and (b). I would refer the
Honourable Member to the Press communiqué issued by the Railway
Department (Railway Board) on the 16th March, 1939.

(c¢) Government are unable to forecast when the Tribunal will conclude
its labours.

Mr. 8. Satyamurtl: May I ask for some light on the terms of refer-
ence? I read the communiqué, but, as far as I can see, the terms of

reference are not very clear. May I know specifically whether the terms
of reference include an investigation into the general question of prevent-
ing such disasters in the future to the extent to whic?:n human brain and
human ingenuity can?

The Honourable Sir Thomas Stewart: Sir, I do not think that would
have been appropriate in the terms of reference.

Mr. 8. Satyamurti: May I take it that this court of inquiry is confined
by its terms of reference to merely investigating and reporting upon the
causes of this accident alone?

The Honourable Sir Thomas Stewart: No, Sir, it has to deal with at
least five occurrences.

Mr. 8. Satyamurti: With regard to these five occurrences, may I
know whether this court of inquiry will be called upon to report on the
general causes, in order to give some information to Government and
this House and the public as to the possibility of minimising such aceci-
dents in the future?

The Honourable Sir Thomas Stewart: I think the terms of reference
are perfectly clear.

Mr. Mohan Lal Saksena: May I know if any facilities will be given to
the non-official witnesses who may desire to appear before this court of
inquiry?

The Honourable Sir Thomas Stewart: I understand that a general
invitation to the public has already issued.

Mr. Mohan Lal Saksena: Will they be given any facilities regarding
travelling expenses such as a free railway pass,—just as facilities are given
to other witnesses appearing before any court?

The Honourable Sir Thomas Stewart: I am not prepared to offer free
travel facilities.

HARMONIOUS DEVELOPMENT OF PROADCASTING IN INDIA ON ALL-INDIA
LiNEs.

1263. *Mr. 8. Satyamurti: Will the Honourable Member for Com-
munications please state:

(a) whether Government have considered the implications of section
129 of the Government of India Act, 1985, especially the
provision that ‘‘it shall not be lawful for the Federal Govern-
ment so to impose any conditions regulating the matter
broadcast by, or by authority of the Government or Ruler”;
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(b) whether Government propose to take any steps to bring about
co-operation between the Central Government on the one hand
and the Provincial Governments and the States on the other
so as to provide for the harmonious development of broadeast-
ing in India on all-India lines; and

{¢) whether Government have considered the question of conditions
on which the Government of sny Province or Ruler of any
State may be enabled to construct and use transmitters and
regulate and impose fees in respect of the construction and
use of transmitters and the use of receiving apparatus in the
Province or the Btate; if so, what they are?

The Honourable Sir Thomas Stewart: (a) Yes.

(b) Bteps have already been takén to acquaint Provincial Governments
and the States with the desirability of co-ordinated development in the
interests of broadcasting in India as a whole and Provincial Governments
and those States who are actively interested in broadcasting have general-
ly co-operated or have shown their willingness to co-operate with the Cen-
tral Government to achieve co-ordinated development.

(¢) Government do not consider it necessary at present formally to
lay down any conditions under section 129 of the Government of India
Act, 1935.

Mr. 8. Batyamurti: With reference to the answer to clause (b) of the
question, may I know whether the Government of India have addressed
the Provincial Governments and the States who are interested in broad-
casting or have heard from them, with regard not oniy to the co-ordina-
tion of receiving sets, but have they heard from them with regard to the
possibility about the construction of broadcasting stations, whieh is also
contemplated in this section of the Government of India Act?

The Honourable Sir Thomas 8Stewart: Sir, so far as Provineial Govern-
ments are concerned, I am not aware that any Provincial Government
has proceeded very far with the consideration of maintaining its own
gtation. I am informed, however, that in some of the Stutes there are
projects for the construction of broadcasting stations.

Mr, 8. Satyamurid: In view of that possibility, and in view also of the
desirability of having at all events broadcasting stations under one com-
mon control, have Government explored, or will they explore the pos-
gibility of bringing sbout co-operation between the Government of India
on the one hand and the Provincial Governments and the Btates on the
other hand so as to prevent the doubling, trebling or quadrupling of broad-
casting stations, which may ruin the prospects of the harmonious develop-
ment of broadcasting in this country?

The Honourable Sir Thomas Stewart: Our experience so far has been
that there is the utmost desire on all sides to co-operate, and T should be
reluctant to raise what might be an unpleasant issue if the Honourable
Member’'s suggestion were adopted.
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Mr. 8. Batyamurtl: Have Government satisfied themselves of this? I
merely want to know the grounds of my Honourable friend’s optimism.
Have Government been assured by Provineial Governments and the
Btates t.;)at they have no intention of constructing their own broadcasting
-stations’

The Honourable Sir Thomas Stewart: That is my deduction from our
-experience.

Mr. 8. Satyamurtl: Congratulations!

Mr. K. Santhanam: May I know if Government have an agreement
‘with the States in regard to the wave-lengths? '

The Honourable Sir Thomas Stewart: That is a matter in regard to
‘which we have control,—if broadcasting stations other than sur own were
set up, they would have to conform to our plans in regard to wave-lengths.

. Mr, K, Santhanam: Have you got that control in regard to the Indiun
Btates—mnot the Provinces? Have you got control in regard to Indian
.Btates by virtue of your paramount power or by agreement?

The Honourable Sir Thomas Stewart: That is my understanding of
.the case.

Mr. President (The Honourable Sir Abdur Rahim): Nexi question.

- AMENITIES TO THIRD CLASS PASSENGERS AND REDRESS OF THEIR GRIEVANCES,

1264, *Mr, S, Satyamurti: Will the Honourable Member for Railways
_please state:

(a) ‘whether Government have considered the cut motion to the
Railway Budget regarding the increased amenities to third
class passengers and the redress of their grievances;

(b) whether Government huve taken or propose to take any specific
steps apart from the construction of new type of third class
carriages for increasing accommodation to third class pas-
sengers in other carrmages and in other lines;

-(¢) whether Government huve taken or propose to take any steps
to see that no overcrowding takes place in third class com-
partments; and

(d) whether Government have taken or propose to take any steps
to see that third class compartments and carriages are clean-
ed every three or four hours and passengers educated to keep
them clean?

The Hononrsble Sir Thomas Stewart: (s) to (d). All suggestions made
‘in connection with the ‘cut motion’ regarding amenities for third class
‘pussengers are under consideration.

Mr. 8, Batyamurti: May I know whether the third clase passenger—
-the long-suffering man—can expect some relief in the course of this year
by way of increased and more comfortable accommodation for him -on the
.Railways in this country? ‘
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The Honourable 8ir Thomas Stewart: Yes, Sir, but I would hesitute
to say that he will be afforded relief in the measyre that I think the Hon-
oursble Member has in mind.

Seth Govind Das: May I know by what tirne the Honourable Membar
hopes to finish their consideration and to take steps in this direction?

The Honourable Sir Thomas Stewart: The Honourabls Member is
aware that plans have already been drawn up for the construction of
improved types of third class carriages. '

Seth -qov_lnd Das: May I know when those plans will be executed?

The Honourable 8ir Thomas Stewart: In the course of the coming
year.

Mr. President (The Honourable 8ir Abdur Rahim): Next question.

CoNTRACTS TO SELL ICE AND ARRATED WATERS oN vHE NoRTH WERSYERN
RATLWAY.

1265. *Mr. Sham Lal: (a) Will the Honourable the Railway Member
be pleased to state whether it is a fact that during the hot weather the
North Western Railway grants licences to certain mineral water con-
tractors to sell ice and aerated waters in running trains and at station
platforms at the rates fixed by the Railway?

(b) If the answer to part (a) be in the affirmative, will the Honourable
Member further state who those contractors sre who have been working
for the last six years or more? '

(c) Is it a fact that such contracts are granted every year as per letter
of the General Manager, North Western Railway, No. 18-AC/0/11P.-111,
dated the 13th September, 1938, to the address of the Indo-American 1ingi-
neering Company, Lahore, and vacancieg are advertised in the press?

(d) If the answer to part (c) be in the affirmative, will the Honourable
Member state through which of the papers such applieations were inyited
every year, and if not, why not? '

(e) Ts it within the knowledge of Government that there is monopoly
of certain contractors for the last many years, and # so, what is the
cause of this? Why are chances tc others not given? ’ '

The Honourable 8ir Thomas Stewart: (a) Yes.
(b) From 1981—1933:

The Ganga Tce Factory.

Messrs, Manohar Lal & Bros.

Messrs, Bliss & Company.

The Central Aerated Gas Company.

From. 1984-—1638:
Captain Kanwar Deep Chand, Delhi.

Messrs. Bliss & Company.

The Central Aerated Gas Cdmpany (now knewn as the Teptlitz
Aerated Water Company). ' '
. B
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(¢) No. With effect from this year, the contracts are being granted
for three years instead of one year as previously.

(d) and (e). As the working of the contractors in the past had been
satisfactory, the contracts were renewed each year and there was no
necessity to invite applications.

Prof. N. G. Ranga: Are tenders called for each year?

The Honourable Sir Thomas Stewart: No, Sir, they are not called for
each year,

Prof. N. G. Ranga: May I know why tenders are not called for even
after the previous experience?

The Honourable 8ir Thomas Stewart: Because the General Manager
was satisfied with the contractors who held the contracts in the past.

Prof. N. @. Ranga: Is the Honourable Member satisfied that that
service cannot be done at a cheaper rate?

The Honourable Sir Thomas Stewart: The Honourable Member will
hear about that from the next question.

Mr. 8. Satyamurti: Will the Railway Board consider the adoption of
the general principle of letting out contracts only by open tender, and will
they find outi and inform the House of the reasons why in this particular
case that well-known method of guaranteeing to the exchequer and to the
public the best and the cheapest service has been departed from, and
the same man has been continued?

The Honourzble Sir Thomas Stewart: The practice has not been de-
parted from. I understand that it has always been the practice on the
North Western Railway to grant contracts without tenders.

Mr. 8. Satyamurtl: T am not asking about the general practice.
What 1 want to know is whether the Railway Board will correspond
with this Railway and impress upon it the need in the interests of all
concerned for inviting tenders and not to give any contract without in-
viting tenders.

The Honourable Sir Thomas Stewart: 1 am prepared to ask the Rail-
way Board to discuss the matter with the General Manager of this Rail-
way.

CONTRAOTS TO SELL ICE AND AERATED WATERS ON THE NorTH WESTERN
RaiLway.

1266. *Mr. Sham Lal: (a) Will the Honourable the Railway Member
be pleased flo state whether applications were invited in January, 1989,
from the mineral water contractors to apply for the licence to be granted
for the years 1989, 1940, 1941 on the North Western Railway and obtain
forms against payment of Rs. 5 each?

(b) Under what circumstances did the General Manager, North Western
TRailway, invite the applications this year for three years? .
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(c) How many applications from contractors were received in response
to thig public notice calling for them ?

(d) Will the Honourable Member state whether amongst these appli-
cations, there was also an application from one firm the Icre and General
Mills, Meerut, who suggested and volunteered to sell the minerals at a
reduction of three pies per bottle and ice at a reduction of four annas per
maund? If so, will the Honourable Member state if it was rejected, and
on what grounds? .

(e) Were the licences granted again to the old three contractors, adding
one new one?

(f) What were the circumstances which led the General Manager to
grant licences to the old contractors?

(g) Will the Honourable the Railway Member be pleased to state whe-
ther it is within the knowledge of the Honourable Member and the Gov-
ernment that a reduction of three pies per bottle sold in mineral and four
annas per maund in ice makes a total of approximately Rs. 10,000 every
year which could be saved to the public?

The Honourable Sir Thomas Stewart: (a) Yes.

(b) The North Western Railway Administration considered the three-
year contract more suitable.

(c) Fifty.

(d) The answer to the first part is in the affirmative. As regards the

second part, the Administration considered the contractor selacted for
the section was more suitable.

(e) Yes.

(f) T would refer the Honourable Member to the reply just given to
parts (d) and (e) of his question No. 1265.

(g) Government have no information.

Mr., 8. Batyamurti: Will my Honourable friend also have this matter
examined by the Railway Board in consultation with this Railway on the
same point, namely, not to renew contracts without inviting tenders?

The Honourable Sir Thomas Stewart: That, I think, would be covered
by the guarantee I gave to the Honourable Member just now.

FIXATION OF SENIORITY OF STAFF GOING TO WALTON TRAINING SCHOOL ON THE
NoRTH WESTERN RAILWAY. ]

1267. *Mr. Sham Lal: (a) Will the Honourable the Railway Member
be pleased to state whether it is a fact that the seniority of the North
Western Railway staff who go to the Walton Training Bchool, Lahore
Cantonment, is fixed according to the school merit, i.e., marks obtained
in the said school?

(b) If ro, why is this practice not followed in the case of relief clerks
promoted from number-takers under Divisional Superintendent, North
Western Railway, Lahore?

(¢) Is the General Manager, North Western Railway, Lahore, aware of
this fact? If so, what action has been taken by him to redress the griev-
ances of the sufferers? .

(d) Has the General Manager, North Western Railway, Lahore, taken
any action in his matter? Tf not, why not? "
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(e) Has the attention of Government been drawn to the grievances pub-
lished in the Tribune, dated the 1lst February, 19887 If so, what aotiom
has the General Manager, North Western Railway, Lahore, taken on it?

(f) Is it a fact that the recognised North Western Railway Union,
Lahore, informed the General Manager vide his letter No. 188/10, dated
the 6th February, 1989, to issue instructions to the Divisional Superin-
tendent, North Western Railway, Lahore, to act according to the policy
in force? If so, what action has been taken by the General Manager?

(g) Will the Honourable the Railway Member throw light in details in
this case?

The Honourable 8ir Thomas Stewart: (a) The seniority on appoint-
ment of students, including those recruited for relief clerk posts in each
batch joining a division on the same date, is regulated by their respective
order of merit in the school examination. :

The order of promotion of staff qualified in the duties of a guard is
regulated by the order of merit obtained by each batch in the qualifying
examination. In regard to other staff, sent to the school for promotion
courses, the order of merit in the school examination does not affect their
reniority.

(b), (¢) and (d). Under instructions from the General Manager the
permanent posting of relief clerks, who had been promoted from the cate-
gory of number-takers, as ticket collectors and train clerks, wns arranged
in the order of their seniority as number-takers.

(e) and (f). I have not seen the newspaper referred to and have no
information in regard to the other points.

(g) The matter is one within the competence of the General Manager
to deal with and T do not consider that any interference on my part is
called for.

Mr. Lalchand Navalrai: With reference to the answer to part (d) of
the question, may I know what is the basis on which these relief clerks
are promoted from the grade of number-takers?  Are they promoted on
merit or hecause of seniority?

The Honourable Sir Thomas Stewart: Under instructions from the
General Manager the permanent posting of relief clerks, who had been
promoted from the category of number-takers, as ticket collectors and
train clerks, was arranged in the order of their seniority as number-takers.

Mr. Bham Lal: May I ask whether the Genersl Manager passed an
order on the 22nd February, 1939, that the seniority should be delzermined
bv merit and that after the receipt of these questions he set aside that
order?

The Honourable Sir Thomas Stewart: T have endeavoured in the course
of this somewhat long reply to give all the information T have regarding
the orders passed by the (feneral Manager.

Mr. Sham Lal: Will the Honourable Member make an inquiry whe-
ther the order was passed on the 22nd February, 1089, and was subse-

quently set aside by Government? : :
M3. President (The Honourable Sir Abdur Rahim): Next question.
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DEPARTMENTAL WORKING OF REFRESHMENT ROOMS ON CERTAIN RATLWAYS.

1288. *Prof. N. G. Ranga: Will the Honourable the Railway Member
be pleased to state:

(a) whether the Bengal Nagpur Railway works the European re-
freshment rooms and the Madras and Southern Mahratta
Railway works the Indian refreshment rooms only depart-
mentally, and the latter attempt has proved very profitable;

(b) whether Government are prepared to direct the Bengal Nagpur
Railway to work its Indian refreshment rooms department-
ally;

(¢) whether Government have finished their consideration of the
advisability and profitability of taking up the Indian refresh-
ment rooms for departmental working; if so, what is their
conclusion ;

(d) whether the Central Advisory Council for Railways was con-
sulted about this matter, and if so, whether before or after
coming to -their decision; and

(e) if not, whether Government are prepared to place their estimates
of the business position of departmental working and con-
tractors working before the Council, along with an account
of the experience of the Madras and Southern Mahratta and
South. Indian Railways?

The Honourable 8ir Thomag S8tewart: (a) Yes. The Madras and South-
ern Mahratta Railway has 85 Indian refreshment rooms, of which 29 are
worked departmentally, the remaining six by contractors. Government
have no information regarding the profits from departmental working of
Indian refreshment rooms. It is a fact that the catering as a whole, which
includes refreshment cars, platform contracts, Indian refreshment room
contracts, etc., shows a profit.

(b) No. This is a matter for the Railway Administration to decide for
itself,

(¢), (d) and (e). The matter is under consideration und will be discussed
with the Central Advisory Council for Railways before which all available
information will be placed.

Prof. N. G. Ranga: Is it not a fact that this matter has been under
consideration for more than a year?

The Honourable Sir Thomag Stewart: | am prepared to take the Hon-
ourable Member’'s word for it.

Prof. N. G. Ranga: What is the reason for this delay, because an
assurance was given to this House, either by the predecessor of the Hon-
ourable Member or the Honourable Member himself, during the last
Budget Session, that this question was under their active consideration
#hd that they were going to come to a final conclusion very soon?

The Honourable Sir Thomas Stewart: As the Honourable Member could
himself deduce from the statement that I lald on the table a few days
ago, the inquiyy has been a very elaborate one.
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Seth Govind Das: Will Government come to some decision on this
question within this year?

The Honourable Sir Thomas Stewart: I have already informed the
House that the matter is under immediate consideration.

TAKING OF PoSTAL INSURANCE PoLicIES BY RAILWAY EMPLOYEES.

1269, *Prof. N. G. Ranga: Will the Honourable Member for Communi-
cations please state:

(a) whether the Railway employees (gazetted and non-gazetted) are
entitled to take up policies in the postal insurance scheme;
h

(b) if not, whether the advisability of permitting them to do so was
considered, and if so, when;

(¢) whether it is proposed to be considered again;

(d) whether Government are prepared to consider the advisability
of extending the scope of the postal insurance to the em-
ployees of all Local Boards and Provincial Governments;

(e) what steps are being taken to bring prominently to the notice
of all Government employees and those of Local ~Boards the
existence and advantages of insuring themselves in the postal
insurance; and

(f) if none have so far been taken, whether suitable steps are pro-
posed to be taken in future?

The Honourable Sir Thomas Stewart: (a) and (d). I would invite the
attention of the Honourable Member to Rule 2 of the Rules relating to
Postal Life Insurance and Endowment Assurance.

* (b) and (¢). Do not arise.
(e) and (f). No special steps are necessary as the Fund is already
popular and well-known to all Government and quasi-Government servants.

Prot. N. G. Ranga: Does that mesn that the fund is open to the
employees of the State Railways?

The Honourable Sir Thomas Stewart: Yes.

Mr. M, Thirumala Rao: Will Government permit the use of the provi-
dent fund for the railway employees to be utilised for their insurance pre-
miums ?

The Honourable Sir Thomas Stewart: I submit that question does not
arise.

Prof. N. G. Ranga: With reference to part (e) of the question, are the
employees of the Local Boards entitled to insure themselves?

l'l‘he Honourable Sir Thomas Stewart: That is the substance of my
reply.
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PROVISION OF RADIO SBETS IN VILLAGES.

1270. *Prof. N. @. Ranga: Will the Honourable Member for Communi-
cattons be pleased to state:

(8) whether any attempt is being made to see how many radio
sets are being taken by people in rural parts as compared
to those taken for urban areas, in view of the fact that the
presence of a radio set in a village is a greater civilising
element than in a town;

(b) if so, how many radio sets are to be found till now in villages (if
possible please give figures Province by Province);

(¢) if not, whether Government propose to collect such statistics
and at least keep séparate liste of licences granted to people
of rural and urban areas, respectively, for the future;

(d) how many rural community sets are today functioning and how
many in each Province;

(e) whether Government are giving or propose to give, any subven-
tion for the establishment. maintenance or reduc¢ing licence
fees, in addition to the financial assistance given by Pro-
vincial Governments in order to encourage more and more
villages to go in for such sets; and

(f) whether any systematic effort is sought to be made to provide
adult educational talks in local languages, specially needed
by rural folk at times of day when they can be expected to
listen to them?

The Honourable 8ir Thomas Stewart: (a) No statisiics of this nature
have so far been kept.

(b) Does not arise.

(¢) Government do not consider that the advantages to be derived from
the collection of such statistics would justify the labour and expense which
would be involved.

(d) The exact number functioning is not known, but 20 rural community
receiving sets have so far been installed in Delhi Province and 185 applica-
tions to instal such sets have been sanctioned in other provinces, vis.,
114 in Madras, 28 in the United Provinces, 17 in Bengal, three in the
Punjab and one each in Bombay, Bind and the Central Provinces.

(e) No. I would, however, invite the attention of the Honourable Mem-
ber to the reply given by me to part (d) of Mr. Mohan Lal Saksena’s
starred question No. 918 on 9th March, 1989.

(f) Yes.

Prof. N. G. Ranga: What is the objection on the part of Government
for keeping these statistics at least for the future? I am asking this with
reference to part (¢) of the question.

The Honourable Sir Thomag Stewart: I gave a very straight answer in
reply to part ().
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Prot. N. G. Ranga: In view of the fact that the Honourable Member’s
statistics themselves show that only very few sets are being given to the
rural parts, is it not a fact that it will not involve the Government in any

undue labour or cost?

The Homourable Sir Thomas Stewart: I suggest that the Honourable
Member should make his representation to the Provincial Governments
.and not to the Central Government.

Prof. N. G. Ranga: How do the Government of India expect to have
the spread of this broadcasting in rural areas if they do not maintain the

statistics?

The Honoursble Sir Thomes Stewart: I think the Honourable Member
refers to the increase of broadcast receivers for rural organisation purposes;
that is primarily the concern of the Provincial Governments.

" Prof. N. G. Ranga: Is it not the policy of the Government of India to
:see that more and more of these sets are spread out in the rural areas?

The Honourable Sir Thomas Stewart: Yes, 8ir. The Government of
India would welcome such a development.

"MEASURES FOR SAFETY OF WOMEN TRAVELLING IN THIRD CLASS COMPARTMENTS,

1271, *Prof. N. G. Ranga: Will the Honourable Member for Railways
.be pleased to state:

(a) the number of cases during the last three years in which women
travelling in third eclass women's compartments were either
assaulted or insulted or robbed by men who entered their
compartments either stealthily or forcibly;

{b) whether Government are investigating carefully every one of
those cases and taking suitable action against the miscreants
who are involved in them, if any;

{c) whether his attention has been drawn to the suggestion made
by the North Western Railway Advisory Committee which
met on the 21st April, 1938, that grills or fixed venetian
frames should be set up in the upper part of partitions separat-
ing women’s compartments from adjacent compartments in
lower class carriages, which would assist in the prevention of
crimes against female passengers and the opinion expressed
by the committee in favour of an opening close to the roof
fitted with an expanded metal grill;

(d) if so, whether he has considered the advisability of adopting
that suggestion for incorporation in the designs now being
approved of for the construction of new third class carriages;

(e) if the North Western Railway are introducing this alteration in
the‘;r carriages containing women’s reserved compartments;
an

{f) if Government propose to bring to the notice of all other rail-
ways the need for making this change in all their carriages
containing women’s resetved compartments within the short-
est possible time?
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‘The Honoturable Sir Thomas Stewart: (a) to (f). I would refer the
Honourable Member to the reply given to Mr. B. N, Chaudhury's starred
question No. 159 of the 12th August, 1988, and, in regard to part (a), I
am obtaining from Railways the number of such cases which occurred in
1938 and will lay a statement on the table of this House.

Prof. N. @. Ranga: Part (c) was not covered in that answer. 1 want
to know what conclusion the Government of India have come to in regard
to the suggestion made by the North Western Railway Advisory Com-
mittee ‘‘that grills or fixed venetian frames should be set up in the upper
part of the partitions separating women's compartments from adjacent
compartments in lower class carriages’’ ?

‘The Honourable Sir Thomas Stewart: My memory is that the proposal
was considered in the railway conference and the general view of the experts
was that it was not a practical proposition. But I believe that experi-
ments are still going on.

Prof. N. G. Ranga: Will this suggestion be placed before the next meet-
ing of the Central Railway Advisory Committee?

The Honourable Sir Thomas Stewart: I cannot off-hand anticipate the
agenda of that meeting.

MENTION OF CERTAIN INFORMATION IN RarLway Tive TaBLEs.

1272. *Prot. N, G. Ranga: Will the Honourable the Railway Member
be pleased to state:

(a) if his attention has been drawn to the suggestion made und
accepted by the South Indian Railway Advisory Committee
that a foot-note be added under the timings on each page in
the time-tables to mention the page of the time-table in which
the timings of the trains on the reverse section appear;

(b) whether the suggestion has been brought to the notice of other

- Railway authorities in any special manner; and

(c) if so, whether Government propose to see that the suggestion is

carried out in all Railway time-tables?

The Honourable Sir Thomas Stewart: (a) Yes.

(b) All Railways are supplied quarterly with particulars of meetings of
Local Advisory Committees.

(¢) I am prepared to call the attention of Railway Administrations to
the minutes of the 59th meeting of the South Indian Railway Local Advi-
gory Committee held on the 6th May, 1988, for any such action as they may
desire to take.

First DELIVERY OF MaiLs IN NEw DELnu1.
$1278. *Pandit Krishna Kant Malaviya: (a) Is the Honourable the
Comunications Member aware that the first delivery of mails in New Delhi

does not take place before 9 A.M. daily? )
(b) Is the Honourable Member aware that in most other towns in India

the delivety iz at 7 am.? ]
(¢) Does the Honourable Member propose to arrange that deliveries are

made at 7 A.M. in New Delhi?

t Answer to this question laid on the table, the questioner being absent.
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The Honourable 8ir Thomas Stewart: (a) The first delivery of mails is
issued from the New Delhi Post Office at 8 a.M. daily excepting Sundays
and not at 9 A.M.

(b) It is a fact that in some towns the first delivery issues at 7 A.M.
(e) No.

ProvisioN oF UNirorMS TO PosTMEN IN DELHI AND NEW DELHI.

+1274. *Pandit Krishna Kant Malaviya: (a) Will the Honourable
Member for Communications please state whether postmen are given
uniforms to wear, while on duty, and whether they do so in New Delhi?

(b) Is it a fact that most of the postmen of Delhi and New Delhi wear
no uniform? .

(c) 1s the Honourable Member prepared to issue orders that the post-
men of Delhi and New Delhi wear uniforms while on their rounds?

The Honourable Sir Thomas Stewart: (a) Yes.
(b) No.
(c) Does not arise.

ErprcriNg oF EcoNoMIES IN THE RAILwWAY CLEARING AccouNTs OFFICR,

1275. *Dr. P. N. Banerjea: Will the Honourable Member for Railways.
please state:

(8) whether it is a fact that the apportionment by machines in the
Railway Clearing Accounts Office was substituted with a
Grand Summary Scheme of apportionment in February, 1988,
und, as a result of this, certain economies, including the
abolition of the Deputy Director's post, were promised;

(b) whether it is a fuct that the required economies were only par-
tially efiected for a few months;

(c) whether it is a fact that Government have recently issued
orders for effecting economies in the Railway Department;

(d) whether it is also a fact that, despite the orders, an sdditional
post of an Assistant Accounts Officer has been sanctioned for
the Railway Clearing Accounts Office; and

(e) if the answers to parts (a) to (d) above be in the affirmative, the
justification for this extra expenditure?

The Honourable Sir Thomas S8tewart: (a) The reply is in the affirmative,
excapt that the sbolition of the post of Deputy Director was in no way
connected with the introduction of the grand summary method.

(b) No.

(c) Yes, certain instructions were issued in September, 1988, and after-
wards. .

(d) When the post of Deputy Director which was of administrative rank
was abolished, it wus anticipated that a junior officer instead might, at-
least for some time, be necessary, and subsequent experience has shown
the need of such a post. A junior officer’s post has accordingly been sane-
tioned temporarily, and the need for its continuance is being watched.

+ Anawer to this question laid on the table, the questioner being absent..
[ ]
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(e) The question of any extra cost does not arise. The savinge anti-
cipated from the introduction of the grand summary method, the down-
grading of the post of Director and the abolition of the post of Deputy
Director of administrative rank have all been realised.

NoN-AOCEPTANCE OF CIRCULARS OF BROKERS, ETC., AT P0OK PosT RATES.

1276. *Mr. Manu Subedar: (a) Will the Honourable Member for
Communications please state whether Government have received re-
presentations complaining that circulars of brokers and others reporting
rates are not accepted at book post rates, if the rates are written in hand
in blank spaces of a circular otherwise printed or cyclostyled?

(b) What are the reasons preventing Government from complying with
such representations on the subject?

(c) In what manner do Government expect that such a practice would
affect the revenues of the Postal Department, or would lead to the abuse
of the privilege asked for?

(d) Have Government any information as to the practice on this subject
in the United Kingdom?

The Honourable Sir Thomas Stewart: (a) Yes. )

(b) The circulars in question do not comply with the provisions of
Rules 17 and 19 of the Indian Post Office Rules.

(c) The Dostal Department suffers loss of revenue because, correctly,
these documents should pay the letter postage rate.

(d) No.

Mr. Manu Subedar: Will the Honourable Member make an enquiry

whether in the United Kingdom circulars from brokers in which rates
are put down in manuseript are allowed at book post rates?

The Honourable Sir Thomas Stewart: Certainly.

Mr. Manu Subedar: Will the Honourable Member tell us what is the
nature and volume of loss which he anticipates and which is attempted
to be saved by Rules 17 and 19 of the Indian Post Office Rules?

The Honourable Sir Thomas 8tewart: Without carrying out a census
of the circulurs which have been placed under objection 1 could not pos-

sibly estimate.

Mr. Manu Subedar: Has the Department considered whether they
would not have a certain number of well-known brokers who are well
established and bona fide persons and where in their cése this rule may
be relaxed?

The Honourable Sir Thomas Stewart: I do not understand the Hon-
ourable Member’s plea ad misericordiam. )

Mr. Manu Subedar: Difficulty is experienced by brokers who are deal-
ing in stock exchunge of wheat and various other markets who have got
to send out to hundreds and thousands of their clients circulars. . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member need not make a speech. The Honourable Member wants to
persuade the Government to take a certain course- of action. He is not.
agking for information. Next question.
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‘COUNTRIES HAVING RECIPROCAL ARRANGEMENT FOR THE ENFORCEMENT OF
Ci1vir, DECREES.

1277. *Mr. Manu Subedar: (s) Will the Secretary for External Affairs
ipleage state with which countries India has got reciproeal arrangement for
.the enforcement of civil decrees? Is France one of them?

(b) Are Governmenl aware that serious difficulties arise through the
-olaims of Indians against foreign companies or individuals trading in
India, leaving debte behind, which cannot be enforced through the ahsence
-of the acceptance of reciprocal obligations to enforce decrees?

(c) Have Government made & representation to His Majesty's Govern-
ment for securing this arrangement with brance?

(d) Are Government examining the proposal for pushing this part of
.internationsl relationship so far as India is concerned with the United
.Btates, France and other countries?

Sir Aubrey Metcalfe: (a) Reciprocal arrangements for the enforcement
-of decrees are restricted to cases arising between British India and cther
purts of the British Empire. There are therefore no reciprocal arrange-
ments with France.

(b) Government are aware that difficulties may arise.

(¢) and (d). No. I may explain that the Code of Civil Procedure
(Amendment) Bill as originally introduced by the Government of India in
this House provided for reciprocal enforcement of decrees between India
.and foreign countries. The Act as finally passed however excluded foreign
.countries from such reciprocal arrangements and foreign countries cannot
be expected to afford India any special treatment when this country is not
in & position to reciprocate.

Mr. Manu Subedar: With reference to part (d) which mentions the
United States of America, may I know whether Government will beay this
subject in mind at the time of negotiating a treaty for comnmerce and navi-
‘gation?

Sir Aubrey Metcalte: They can certainly bear that in mind. But they

-sannot obviously expect the United States to give them something which
India cannot give them in return.

PBOI'OSAL FOR ENTERTAINING THE PRESIDENT OF FR.ANCE BY THE INDI.!
OFFICE.

1278. *Mr. Manu Subedar: (a) Will the Secretary for External Affairs
please state whether it is a fact that there is a proposal for entertaining
‘the President of France when he is in London by the India Office?

(b) On how many previous occasions had the India Office incurred such
-expenditure on behalf of India in entertaining heads of foreign Btates visit-
ing London?

(c) Was the arrangement with regard to the French President made in
<consultation with the Government of India or independently?
(d) What is the object and occasion for the India Office in doing this?

8ir Aubrey Metcale: (a), (b) and (d). The Government of India have

no information. .
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(¢) No communication was made to the Government of India in the
matter.

Mr. Manu Subedar: May I know whether Government have read in
the Press, from which I derived the information in asking this question,
of the announcement that the India Office was organising a reception in
bonour of the President of the French Republic.

Sir Aubrey Metcalfe: That Wwas not the announcement I saw. What
I saw was that His Majesty's Government was organising a reception at
the India Office. It merely refers to the use of the building.

NEGOTIATIONS ON SUBJECTS OF RELATIONSHIP BETWEEN FRANCE AND INDIA.

1279. *Mr, Manu Subedar: (a) Will the Foreign Becretary please state
whether the Government of India have opened through His Majesty's .
Government any negotialions on any important subjects of relationship.
between France and Indin either in the matter of the execution of legal
decrees, or defence, or trade?

(b) Have Government represented through His Majesty's Government
to France about the opposition to the poll-tax which is proposed to be
levied on every Indian who resides in the French possessions in India?

Sir Aubrey Metoalte: (a) No.

(b) The attontion of the Honourab'e Member is invited to the reply
given by me in this House on 3rd February, 1989, to part (¢) of Mr, K.
Santhanam's question No. 33A.

Mr. 8. Satyamurti: My Honourable friend, I remember, informed the.
House last time that this proposal to levy a poll-tax has been adjourned.
May 1 know whether the Government of India have got any information
gince then that it has heen adjourned sine die or only adjourned and it
may be brought up again?

Sir Aubrey Metcalfe: (Government have no further information. All
I can say is that the day for revival has not vet arrived.

STATEMENTS LAID ON THE TABLE.

Information promised in reply to parts (b) to (k) of starred question
No. 1204 asked by Mr. Brojendra Narayan Chaudhury on the 10th
November, 1938.

AccipenTs 18 SYLHET AND CACHAR ON THE AssaM BENGAL RaiLway.

(b) Yes, two seriously injured and seven killed.

(¢) Four seriously injured and 15 killed, including the figures in (b) above.

(d) No, the unfenoed line in Sylhet and Cachar districts are 94} and 117§ miles, res.
pectively ; these sections oarry light traffic and fencing is not considered necessary.

(e) Yes, by mixed, goods and engineering trains,

(f) Yes.
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(g) Assam Bengal Railway—

Rs.

Highest old scale . . . . . . . . 200
Lowest old scale . . . . . . . . . 30*

Highest new scale . . . . . . . . . 190
.. Lowest new scale . . . . . . . . . 32.8*
. . . . . . . 55+

Average of all drivers

(*An addition of Rs. 10 is allowed for English speaking and Rs. 5 for Line Clear
ing to drivers drawing pay up to Rs. 90 ©on old scales and Rs. 80 on new

#cales of pay.)

KEastern Bengal Railway— .

* Highest Lowest Average
substan- substan- based on
tive pay. tive pay. substan-

' tive pay.
Rs. Rs. Rs.
Old scale . Drivers, Class ITI . 220 140 180
Drivers, Class JI . 170 90 © 130
. Drivers, Class I . 82 34 48
Revised scale Drivers Class IIT . 180 160 170
B (fixed). (fixed).
Drivers, Class II . 140 100 120
(fixed).
Drivers, Class I 60 30 48

‘Nore.—In addition to pay overtime and mileage allowances are given on both railways.

(h) The service and salaries of the drivers of trains, which were involved in the acci-
dents referred to in parts (b) to (f) of starred question No. 511 of 26th August, 1938, were :

Years Pay in-

Date of accident. of cluding

experience. allowances.

Rs. A. P.

1. 11th July, 1938 . . . 21 74 6 0
2. 9th July, 1938 . . . . 21 74 6 0
3. 3rd July, 1938 . . . . 14 140 0 0
4. 6th June, 1038 . . . . 9 59 8 0
5. 6th May, 1938 . . . . 19 65 8 0

Information promised in reply to starred question No. 197 asked by Mr.
Brojendra Narayan Chaudhury on the 8th February, 1939.
PRICE oF PETROL IN CERTAIN PLACES.

Statement sho wing the prices of petrol (ex pump) in Calcutia, Bombay and Delhs from
January, 1937, to January, 1934.

Calcutta. Bombay. Delhi.
Rs. A. P. Rs. A. P. Rs. A. P.
(per gallon). (per gallon). (per gallon).

1937.

January . 1 560 016 0 1 5 6
February 1 560 015 0 1 6 6
March 1 560 015 0 1 5 6
April 1 6 0 016 0 1 6 6
May . . . . 1 580 1046 1 6 6
June . . . . . . 156 0 106 16 6
July . . . . . . 1560 106 16 6
August . . . . . 16§60 120 180
September . . . . . 150 120 19 0
October . . . . . . 180 120 19 0
November . . . . . . 180 120 19 0

. 1 20 120 190

December . . . . .
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Calcutts. Bombay. Delhi.
R8. o 7. Ro. 4. P. Ras. a. P.
(per gallon). (per gallon). (per gallon).

1938.
Jannary . . . 120 1 20 19 0
February . . . 120 120 1980
March . . . 120 120 190
April- . . . . 120 120 16900
y - . . . 12 0 1 2 0 19 0
June . . . . 120 120 180
July . . . o e 1 20 120 180
August . s . 1 20 120 1170
September . . ., . 120 120 1860
October . . . 1 20 1 20 160
November . . 1 20 1 20 160
December . . . 120 120 1620

1939.
January . . . . . 120 1 20 160

Information promised in reply to starred question No. 364 asked by Mr.
Manu Subedar on the 14th February, 1939.

TeNDERS FOR THE R. I. N. ProsEct aT MaNoRa, KaRACHI. .
(a) Notice of tender was issued on the 26th July, 1838, and tenders were openéd

on ‘the 27th August, 1838.

(b) Mesers. Herman and Mohatta Ltd., Karachi, to whom the contract was given
were the lowest tenderers.

(0) After acceptance of the tender, changes were made in the specifications, but not
in the conditions of work.

(d) Certain modifications in the detailed financial arrangements with the contractor
were necessary but they did not involve any change in the total value of the rontract.

Information promised in reply to part (d) of starred question No. 389
asked by Prof. N. G. Ranga, on the 14th February, 1939.

RELEASE OF MR. DHANWANTRI SENTENCED IN THE DELHI CoNSPIRACY CASE.

(d) After taking into account remissions earned the prisoner’s release will fall due
on the 13th May, 1930.

Information promised in reply to starred question No. 574 asked by Mr.
Sham Lal on the 21st February, 1939.

DexiaL oF THE RigHT oF PuRcHAsING LaNDs BY DEPRESSED CLASBES IN
RuraL ARreAs oF DELHI PROVINCE.

No.

Information promised in reply to starred guestion No 748 asked by Mr.
K. 8. Gupta on the 27th February, 1989.

RESOLUTION PABSED BY THE Excisg Apvisory Boirp oF DELHI REQUESTING
FoBR A RevisioNn mv 178 CONSTITUTION, ETC.

Government, are informed that no such resolution was passed.

Al
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Information promised in reply to starred question No. 881 asked by Mr.
K. 8. Gupta on the 8th March, 1939.

GraNT oF ArMs LicENcEs To SpEciaL Porice OFFICERsS 1IN DELHI.

(a) Al persons requiring arms licences in Delhi (including persons who happen to-
Special Police Officers) apply to the District Magistrate. Except in the case of

persons whose standing is well known, applications arc sent to the Poliee for anquiry,
and licences are granted to persons who require arms and are not ll.kaly to make
csreless or improper use of them.

(b) None.

(c) As explained in reply to part (a) of the question an enquiry is made in the
case of persons—official and non-official—whose standing is not well known.

(d) Ng fresh enquiry is made when an arms licence is \rcnewed unless there is
some special reason for an enquiry.

(e) No separate registers are maintained of the liceices mu&d in these areas, and'
the information is therefore not readily available.

(f) and (g). No.

Information promised in reply to starred question No 935 asked by Prof.
N. G. Ranga on the -8th March, 1939.

EpucaTioNAL FaciLiTiEs 1N THE TRIBAL AREAS.

(a) 22,50,000. This figure is only roughly approximate,
(b) 2,70,000 calculated a3 12 per cent. of the figures given at (a) above.
“ (o) 1-5 per cent. This does fot include the tribal students in achools and mlbgel-
in British India.
(d) 57 in addition to a few schools of higher standards with primary seotions.

(e) 99.

(f) Senior certified teachers . . Rs. 40—2—80 plus Rs. 20 per cent. Frontier
Allowance.
Junior certified teachers . . Rs 256—1—36 plus Rs. 20 per cent. Frontisr
Allowance.
Untrained and uncertificated Rs. 20 fixed plus Rs. 20 per oent. Frontier
_teachers. Allowance.
(g) and (h) No.
MOTIONS FOR ADJOURNMENT. o

ALLEGED CRIMINAL AssAavLT ON A REspecTABLE INDIAN LADY BY Bririsu
BSoLDIERS AT THE FEROZEPORE CANTONMENT.

Mr. President (The Honourable Sir Abdur Rahim): The Chair has
received a motion for adjournment of the House from Sardar Mangal
Bingh. He wants that the business of the House be adjourned for the
purpose of discussing a definite matter of urgent public importance,
namely, the crimina! assault on u respectable Indian lady by British
‘soldiers at the Ferozepore Cantonment. The Chair understands that this:
case has gone before a Magistrate.

The Honourable Sir Nripendra Bircar (Leader of the House): We sent
for information, and this is what. we bhave got. The Staff Captain,
Ferozepore Bngade Area, reports that two men of the Green Howards
were .brought before a Magistrate at 14-80 homrs on Wednesday, the “9nd
March. and charged under the Indian Penal Code section 854, rnolest.mg,
and section 825, grievous hurt.

Mr. President (The Honourable Bir Abdur Rahim): The motion is
disallowed.
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ReporTED APPOTNTMENT OF MR. Brrp as Tae SpEciaL IxcomBE-rax
a CoMMISBIONER. - .

Mr. President (The Honourable Sir Abdur Rahim): The next motion
for adjournment is in the name of Mr. Avinashilingam Chettiar. He
wants to discuss a definite matter of urgent public importance, namely,
the policy involved in the reported appointment of Mr. Bird, as the
Bpecial Income-tax Commissioner on a special pay of Rs. 800 more than
his present salary ignoring the claims of senior and qualified Indians.

The Chair wants to know when this was done.

Mr, T. 8. Avinashilingam Chettiar (Salem and Coimbatore cum North
Arcot: Non-Muhammadan Rural): I understand that a decision has been
taken a few days ago and the appointment is going to be made shortly.

Mr. President (The Honourable Sir Abdur Rahim): The Chair wants
to know this. Is any Honourable Member entitled to ask the business
of the House to be adjourned because a certain appointment has been
made which may be in alleged supersession of the claims of others?

Mr. T. 8. Avinashilingam Ohettiar: May I point out -that this new
appointment was created by the passing of the new Income-tax (Amend-,
ment) Bill. ; >

Mr. President (The Honourable Sir Abdur Rahim): Therefore, this is
not & matter of ordinary promotion?

Mr. T. 8. Avinashilingam Ohettiar: The point is that a European has
been appointed.

Mr. President (The Honourable Sir Abdur Rahim): There is no policy
involved. The Chair disallows the motion.

The Honourable 8ir James QGrigg (Finance Member): 8ir, may I
with your permission state the facts with regard to this matter? I think
it is important that the facts should be stated. An announcement appeared
in the Gazette of 20th October last to this effect :

“Mr. J. B. Bird, 1.C.8., is appointed Special Investigating Officer for Income-lax
in the Central Board of Revenue at Bombay with effect from the 10th October, 1938."

In the newspapers of the 24th January, 1989, there appesred an
article announcing this appointment with the heading,—I am not respon-
sible for the heading,—

““Catching the Dodger. Sleuth for Income-tax Investigation. BSpecial Branch in
hy.li

And, in view of these facts and the bringing of this particular motion,
I should like to inform the House that some of the people in Bombay
interested in income-tax announced their intention, as soon as Mr. Bird
was appointed, of having him out within six months.
Mr, President (The Honourable Bir Abdur Bahim): That is not the
ooncern of this House.
o
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~ Mr. T. 8. Avinashilingam Ohettiar: May I know whether this appoint:
ment of Mr Bird as Special Commissioner has been made or not?

The Honourable 8Bir James Grigg: On the 10th October, 1988, he ‘was
appointed Special Investigation Officer and that was gazetted.

Mr. 8. Satyamurti (Madras City: Non-Muhammadan Urban): Sir,
you have disallowed the motion, and so I will not raise that point. But the
question is, has he been appointed Special Income-tax Commissioner? The
allegation is that he has been appointed one of the three Special Commis-
sioners, which the Act has authorised Government. to create. I want to
know whether he has been appointed as one of those three Commissioners.

The Honourable Sir James Grigg: The Act does not operate till the
18t April, and even if he is appointed as one of these three Commissioners
it will be a change of designation without any change of remuneration
or duties whatever. And the Honourab'e Member knows from the dis-
cussions in the Select Committee on the Income-tax Bill that the Select
Committee and the House had full notice of our intention to appoint under
that section officars for this kind of duty.

-« Mr. B, Batyamurti: We hoped they would be Indians.

-

ELECTION OF MEMBERS TQ THE STANDING COMMITTEE FOR
ROADS.

Mr. President (The Honourable 8ir Abdur Rahim): I have to inform
the Assembly that upto 12 nooN on Monday, the 20th March, 1989, the
time fixed for receiving nominations for the Standing Committee for
Roads seven nominations were received. Subsequently one Member has
withdrawn his candidature. As the number of remaining candidates is
equal to the number of vacancies I declare the following Members to be
duly elected, namely:

(1) Khan Bahadur Shaikh Fazl-i-Haq Piracha,
(2) Bardar Bahadur Captain Dalpat Singh,
(8) Mr. S8ham Lal,

(4) Dr. P. N. Banerjes,

{5) Babu Kailash Behari Lal, and

(8) Mr. J. Ramsay Scott.

ELECTION OF MEMBERS TO THE STANDING FINANCE
COMMITTEE FOR RAILWAYS.

Mr. President (The Honourable Sir Abdur Rahim): T have also to
inform the Assembly that upto 12 Noo~ on Monday, the 20th March, 1989
the time fixed for receiving nominations for the Standing Finance Com.
mittee for Railways eighteen nominations were received, Bubsequently
the candidature of one Member has been withdrawn by the proposer and
six Members have withdrawn their candidature. ~As ’he number of
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remaining candidates is equal to the number of vacaricies, I declare the
following Members to be duly elected, namely :

(1) Haji Chaudhury Muhammad Ismail Khan,

{2) Mian Ghulam Kadir Muhammad Shsahban,

(8) Lieutenant-Colonel M. A. Rahman,

(4) Rao Sahib N. Sivaraj,

(5) Mr. M. B. Aney,

(8) Mr. Satya Narayan Sinha,

{7) Mr. K. Santhanam,

(8) Pandit Nilakantha Das,

(9) Mr. M. Thirumala Rao,

{10) Mr. Muhammad Nauman, and

(11) Mr. F. E. James.

MESSAGE FROM THE COUNCIL OF STATE.

Becretary of the Assembly: Sir, the following Message has been
received from the Council of State: )

“I am directed to inform you that the Council of State at its meeting held on bhe
22nd March 1930, agreed witK:ut any amendment to the following Bills, which vere
passed by the Legislative Assembly at its meetings held on the 27!51
8th March, 1939, namely :

(1) A Bill to establish standards of weight throughout British India;

(2) A Bill further to amend the Indian Merchant Bhipping Act, 1923 for »
certain purpose;

(3) A Bill to amend the Insurance Act, 1838;

(4) A Bill further to amend the law relating to the protection of Inventions and
Designs ;

(6) A Bill further to amend the Workmen's Compensation Act, 1923 for a
certain purpose; and

{6) A Bill to amend the Cotton Ginning and Pressing Factories Act, 1925 for
certain purposes.”

February and the

THE INDIAN FINANCE BILL—contd.

Mr. President (The Honourable Sir Abdur Rahim): The House will now
resume consideration of the following amendment to clause 4 of the Indian
Finance Bill:

“That clause 4 of the Bill be omitted, and the subsequent clauses be re-numbered
accordingly.”

Mr. Manu Subedar (Indian Merchants’ Chamber and Burean: Indian
Commerce) : Sir, T was speaking when we broke up yesterday with regard
to the effect on cotton prices of the change intended to be put in by the
Finance Member in the duty. As I said, there are many factors leading
to variations in cotton prices and the speculative factors predominate in
this market, which is operated upon not only by people in this country but
by people from Liverpool and from New York. And.a small speculative
rise at the moment ought not to mislead any Honourable Members of this
House as reggrds the permanent effect on the prices of cotton. As I explain.

c2
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ed, 8ir, in my opinion the permanent effects on cotton prices in this ‘country
will be disastrous because by favouring competitors to the cotton textile
industry, who will be enabled to send in more stuff manuiactured_ from.
foreign cotton purchased outside and by weakening the Indian textile indus-
try itself, the general demand for cotton in this country will go down. Sir,

the Indian textile industry are the best friends und supporters of the Indian
cotton grower in this country as the figures of their offtake will show. The
prosperous year as 1987-38 was enabled them to take several hundred
thousand bales more and this was the offtake with regard to that quality of
short staple cotton which is giving the greatest anxiety, whose price is par-
ticularly low, and in which India has u definite surp{us. Bir, at the last
sitting of the Indian Central Cotton Committec all members, including the
cotton growers’ representatives, were unanimously of the opinion that im-

port duty may be levied only if there are countervailing duties on cloth and
yarn, that without such countervailing duties on cloth and yarn no direct
Lenefit can be expected either on the price of cotton or on the growth of
long-staple cotton in this country which is a desideratum to which every-

body fpgrees. Sir, the effect on yarn prices have also to-be examined from.
anothpr point. of view. There is a handloom produetion in this country and

if coiton of the grade which is imported in this country will be taxed, such

spipning of yarn in this connection as takes place must necessarily become

costly. This extra cost is going to fall, in the first instance, on the hand-

loom weavers. And, Sir, in connection with the production of textile goods

in this country we always have this problem, and I will mention, where

we have our sympathies, viz., that the handloom worker has got to be pro-
tected. Measures have alreudy been taken in several directions to help

handlooms and there is no doubt we shall take other measures, but, in the

meanwhile, I do not like that by the uction of the Finance Member the

bandloom worker should be penalised.

Sir, with regard to the cotton growers’ representatives and all who
12 Nooxs sympathise with him in this country may 1 mention that it is
* for them to choose who their real friends are? The idea that
the Honourable the Finance Member and the people on the Government
Benches can be friends of the cotton grower and that any Members who are
elected in this House could not be friends and would be inimical to the
cotton growers is one which ie too absurd for words and I am sure it will
uot appeal to any Honourable Members in this House.

Bir, I go on to the next point which I want to make very briefly and
that is with regard to the sanctlity of estimates. The Finance Member, as
Sir Homi Mody mentioned in bis speech, had already played on the soft
pedal with regard to the possible benefit to the cotton growers. In his
reply to the deputation of the millowners, which waited on him, he made
it clear that his concern really was merely with the amount of revenue.
Bir, I do not know whether he will get the amount of revenue from this
particular head which he budgeted, but as he has made much noise with
rogard to the estimating and under-estimating of revenue, I will say this
that there is no sanctity with regard to these estimates. All human error
has got to be allowed for and the Finance Member will be the last man to
claim that his budget estimates have invariably come to be correct. I
could show at very great length as I have got the entire estimates and the
entire realisation with regard to all heads during his five years of steward-
aliip; but I do not wish to take up the time of this House on this point, All
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1 say is this, that the Honourable the Finance Member himself has made
large errors in his estimates. Having done so, he cannot claim that he
alone and his opinion alone is the sound one and everybody else is not en-
titled to put in an opinion. At best every budget estimate is & guess and
though it is & guess on his part, with such equipment as he has got and it
is likely to be more correct than the guess of a layman in the street, still
he cannot claim that his estimates are so correct that he must be allowed
to make up what he considers a deficit. 1 will illustrate this by only two
ic;ints. In 1937-38, with regard to customs as a whole, he budgeted for

. 42,80 lakhs and he realised Rs. 43,93 lakhs—an excess of Rs. 138 lakhs.
In the matter of excises, during the same year, he budgeted for Rs. 716
lukhs while his revised estimate was Rs, 774 lakhs which is an excess of
about 48 lakhs. Bimilarly, in the next budget, we find him in the matter
of excise giving us a budget figure of 776 lakhs and actually realising
Rs. 825 lukhs, roughly again a matter of Rs. 50 lakha more than he had
budgeted. This emphasis he has laid in the course of a speech, which I
must say is in very unhealthy contrast to the great courtesy which this
House has known to expeet from his predecessor, a speech in which he has
gpouted u singular amount of abuse and vituperation on everybody who
cared to differ from him—may I say that the striking part of the rebuttal in
his reply relating to figures is due to the modest Indian in turban who is
sitting behind him, but as for the vituperation and the abuse, I must give
the credit entirely to the Finance Member. I do not think that it is his
attempt to make up the deficit in the budget as he has presented which Is
prompting him to impose this cotton duty. I fear that it is his attempt to
make up for the preference which he intends to provide, whether this House
agrees to it or not, in the case of the Indo-British Trade Agreement. These
preferences at the expense of India, are a free gift from the Indian treasury
to the British commercial community, these preferences have to be provided
and, incidentally, in passing, he has given a hit to the Indian textile in-
dustry because it was these people who, in his opinion, were very obsti-
nately refusing to accept the compromise, i.e., to accept the dictatorial
terms which were putl forward on the other side of the waters,

As the Finance Member is very fond of picking out the weaknesses and
the loopholes of individual interests and individual pride of people in order
to et them one against the other, 1 want to make it quite clear that I am
not interested in any textile industry whatsoever, that I do not possess a
single shure of any textile company und that 1 um speaking here as the re-
presentative of busivess in Indin . . . . .

The Honourable 8ir James @rigg (Finance Member): Not of the maéaea,
hut of business.

Mr. Manu Subedar: He is still indulging in his perpetual game of divid-
ing and setting one section against the other. He is un incorrigible man.
The constituency that I represent is not a constituency of big business or
small business. I represent two hundred odd kinds of trade and industry,
most of them small, most of them affecting the masses as he calls them;
but he loves to create difficulties; he thinke that big business is opposed to
small business, that small business is opposed to still smaller business, and
that the masses are opposed to still smaller sections of the masses. He
leves to break up our country. He loves to divide us into warring sections
like this, urban and rural,-industry and agriculture, masses and classes,

»
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big business and small business, one community and another community,
one province and another province. He even tried to divide the front
bench and the back bench. 1f a microscope was given to him, he would try
to divide my right hand from my left hand . . . . .

The Honourable Sir James Grigg: Not necessary.

Mr. Manu Subedar: As a matter of fact, he tried to quote me against
my Chamber and my Chamber against me, that Chamber in building up

which I have given solid contribution for 22 years and which has returned
me here as an unopposed Member

......

Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Mubammadan
Rural): What about his Chambers?

Mr, Manu Subedar: I want mnost respectfully to say that while His
Excellency the Viceroy is making an appeal for unity—and I entirely be-
lieve in the depth and sincerity of that appeal—there is his disloyal
councillor here, who has for five years not done anything else except seek
to divide on all previous occasions, as he has sought to divide on this
occasion, one section of the House against another, one set of people against
unother. He hates to see India in a united form; he belongs to that
Churchillian die-hard section, dyed in the wool, who can never change and
whose idea of this country is that it must be perpetually disrupted in war-
ring and conflicting economic groups

.....

Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member can get on with the motion: the House has had enough of this
digression : it is time he got on with his subject.

My, Manu Subedar: I will come back to cotton. Take the textile in-
dustry which is affected by this cotton duty. When the textile industry
approaches Government it is usual from the front treasury Benches to be
told that they must learn to be self-reliant and they must not run up to
Government every time they want a little assistance; and when the textile
industry becomes self-reliant and when it makes an appeal to its own
countrymen to purchase Indian goods, to patronise Indian concerns, and
otherwise to support the efforts of Indians in one field or the other—and
what is true of the textile industry is doubtless true of all other industries—
when they thus go to their own countrymen with this appeal, the Finance
Member charges them with having created racial hatred and kept it up.
This double standard of judgment which has been formed in this country
by foreign rule must be ended. This has become intolerable. The Finance
Member objects to the Federation of Indian Commerce and Industry, but
be kisses the rod and he grovels before business when it is the Associated
Chambers of Commerce. We know what the truth is. He grovels on the

ground when he is dealing with the white section of those who are engaged
in industry. -

I do not want to detain the House but I will only end by referring to one
or two small matters. Sir, I would like to know from the Honourable
the Finance Member whether he has ever come across a rebuke given to
industrialists in the United Kingdom, when they approached the Board of
Trade with any proposals that they are exploiters, that they were doing
something dirty on the rest of the people and that they must be suppressed 7
Bir, this standard with regard to the United Kingdom and with regard to
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English business interests in this country and quite a different standard
when they have to deal with Indian business cannot be tolerated.

+ An Honourable Member: Give him more garden parties,

Mr. Manu Subedar: It is suggested that the undue vehemence and
abuse in the speech, which the Honourable Member delivered two days ago,
'wag due to the excessive number of garden parties which were given to him,
Tf that is 8o, it may be forgiveable, but I have no doubt he will explain that
it was so.

Then, 'Sir, in copclusion, I say this, that though the Finance Member
may be very fond of putting us on the horns of a dilemma, of setting one
section against the other, of dividing out India into various disunited and
conflicting interests which would destroy each other, though he may pro-
fess,—and I have still to wait for a single sign that he has carried out the
welfare of the masses,—though he may profess all this, 1 think he will
te disappointed. This country is going to march from one stage of unity
to another in spite of people like him. The Honourable the Finance Mem-
ber had the opportunity and the privilege given to him to do good to
millions of people in this country. He has wasted that opportunity and he
has attempted to divide the country. There is & soul of things, and he will
discover when he goes to his home that the same disunity which he has
tried in vain to plant here will probably rise up in his own country in his
own sphere.

Lastly, Sir, he has tried to placate this side of the House by paying a
belated visit to Mahatma Gandhi. This is & very significant thing. Sir, we
have a proverb in Gujrathi,—doubtless to this proverb there are counter-
parts in other languages,—that a mule can go to the Ganges and have his
buth, but that will not change him into a horse. 1 hope the Honourable
the Finance Member will reflect on his sins in due course when he is away
from this country and realise that he has wasted the chance which Provi-
dence had given him to do good to millions of people and which he has failed
to do.

Mr, M. Ghiasuddin (Punjab: Landholders): Sir, I would like to place
the point of view of a layman before this House. Of course, there has been
a good deal of talk on high finance and various figures have been quoted,
but I shall not dabble with figures. I will merely place, before this House
a few facts as a layman sees them. 8ir, the Honourable the Finance
Member's Budget has been called as insipid, featureless and so on. I do
not know what a Budget with features is. I only know that if there is 8
deficit, either they should borrow or tax any of the industries, and if an
industry is to be taxed, they have to consider whether it can bear the
burden of taxation that will be imposed on it. For this purpose, I shall
quote before this House figures of the profits which the textile industry
has made, and for that purpose I shall take the Index number. Base 1928

equal to 100.
1988. .. 889
1934. e 901,
1985 89-1.
1936. .. 984,

1937. e 1177,
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These figures are only averages. They conceal the true position. The
excellent profits made by the majority of the mills are covered by the losses
cuffered by a few inefficient mills or mills having heavy liabilities inourred
in the past, so that the average looks small. But, throughout this period,
the majority of mills were making substantial profits. The Textile Labour
Committee of Bombay found that in 1986, out of 55 mills examined, while

:Elig made profits of 72 crores, 18 had a loss of 15 crores, but of this loss of

Bir Oowasji Jehangir (Bombay City: Non-Muhammadan Urban): Who
made 72 crorea? '

\,

Mr. M. Ghiasuddin: The Bombay mill industry.

Bir Oowasji Jehangir: 72 crores of profits. Who made it?

Mr. M. Ghiasuddin: Yes, they made 72 crores.

As I was saying, Sir, the Textile Labour Committee of Bombay found
that in 1986, out of 55 mills examined, while 35 made profits of -72 crores,
18 had a loss of ‘15 crores, but of this loss of -15, .11 crores was due to the
working of ten mills. 1f these ten are excluded, the number of losing mills
falls to cight and their loss to "4 crores as against the profit of *72 crorss
made by 87 mills. As the number of mills making profits are in great
majority and the average is influenced by the losses of a few mills to an
"extent which is out of all proportion to their number, the nctual profits
made by reasonably efficient (that is, representative) mills is very much
_.greater than the average figures would indicate. In 1988, the profits con-
tinued to be high in spite of the wage increase granted in Bombay. The
fall in the price of cotton and the decline in the imports from Japan are
the major causes which have contributed to the profits of the mill industry.
The price of Broach cotton has fallen by 81 per cent. and that of East
African cotton by 27 per cent. as compared to the average prices which
prevailed in 1986. This led to a substantial widening of the profit margin
in the year 1987. The profit index showed a rise from 98 in 1986 to 117 in
1987. In 1937 the composite weighed index number of cloth prices (based
on the prices of long cloth, shirtings, dhoties, and drills) compiled by the
Textile Labour Inquiry Committee showed an upward tendency. when
cotton was declining precipitously. 'This iz what the Bombay Textile
Labour Inquiry Committee says in para. 108:

“On a priori grounds, the cloth market should have rcceived a set back in Angust
last on receipt of the news of the fall in the price of cotton. Ordinarily, a pronounced
fall in the price of raw materials should lead to expectations of a fall in the prices
of the manufactured goods, and the immediate reaction of the traders would lLe to
hold back, waiting to take advantage of the reduced prices. Such a movement, how-
ever, did not take place in the Indian cloth market cither immediately or +fter an
icterval, This indicates that demand for piecegoods has been active and that informad
opinion in the piecegoods market does not expect cloth prices to follow the trend in
the price of cotton. The maintenance of the low level of stocks referred to in a
g:a\noun chapter strengthens the same conclusion. We are, therefore, justified in

Iding that mills do not find any difficulty today in disposing of their increased
production at existing prices and it ‘s unlikely that they will eoxperience such diffi-
culty in the near future.”
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In paragraph 107, il says:

“In its evidence, the Bombay Millowners' Association laid cousiderable stress on
the likely effects on cloth prices of the heavy importations from Japan during the last
quarter of 1837. The Association also placed us in possession of certain reports
regarding special efforts planned in Japan to stimulate these imports. It is not
possible for us to enter at any length into this question. We shall content ourselves
with only two observations. Firstly, a country exporting goods under a quota
restriction has ordinarily no incentive to depress prices unduyly. Becondly, though the
imports from Japan reached an unusually high level in October, 1837, they do not yet
seem to have had any depressing effect on the prices of cloth in India.”

Now, Sir, in 1988, cloth prices have no doubt fallen to some extent,
but the price fall must not be exaggerated. The oonclusion is that even
after allowing for the burdens imposed on the industry by the Provincial
Government in 1988, the industry is still earning a sufficiently handsome
profit to enable it to absorb this additional increase. I will now give a
few figures as to the imports of cotton into India. In 1998-84, it was 24¢.3
thousand bales, 1984-35, 83892 thousand bales, and 1937-88, 750-4
thousand bales. The imports of cotton are not due entirely to the needs
of production. Between 1986-837 and 1037-838 the production of yarn
above 21 counts increased by less than 19 per cent. while the imports of
cotton increased by about 100 per cent This point is made clear by the
Bombay Textile Labour Enquiry Committee. I am not going to read it as
that was quoted by the Honourable the IFinance Member in his speech day
before yesterday; but I will say this, that this will show that the increase
of the imports is not because Indian cotton could not be used, but because
it does not help in profiteering to the same extent as the foreign cotton
does. Now, 8ir, T think I have proved to the satisfaction of the House
two points, one, the appalling quantity of foreign ecotton that has been
bought in this country, and, secondly, that the mills are well able to bear
this burden of tuxation. So much for the mill industry.

Now, let us look at the position of the cotlon growing industry. The
conditions there are reslly very, verv bad. Deople with small holdings
cannot afford to pay their taxes and u good many people are even selling
their Jands in order to pay the taxes, while the profits of the millcwners
are incressing to a very large extent. 1 have often heard from the Benches
on my right as the cry of self-sufficieney for this country. Self-sufficiency,
es I understand it, means, raw material of the country wherever it is pos-
sible, and turning that raw material into finished products in the country.
My point is that the country is able to produce the raw material, but
because certain interests are making more money they are importing the
raw material from outside India to the detriment of the cotton growers in
this country. So, in the name of patriotism T would appeal to this House
that this is very detrimental {o the interests of the cotton growers in this
country. I can say that this duty is welcomed by all cotton growing
people in this country. Professor Roberts, in his speech at Lahore—ha
belongs to the British Cotton Growing Association,—welcomed this duty,
and so many other people. I should have very much wished to vote against
this amendment, but on considerations of broad policy I am unable tn do
80, but I will ask the Honourable the Finance Member to go ahead with

this policy.

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): My excuse
for speaking on this amendment is because my province Sind grows lonfg
staple cotton. I must say that the growth of that cotton, in 8ind, is in
its infancy, and, therefore, it requires as much support as it can get from
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what quarter whatsover. It is necessary for the millowners to give their
attention to the province of Sind in support of this eotton and to purchuse
more than they have been doing at present. I am myself nct a grower of
cotton,

An Honourable Member: What a pity!

Mr. Lalchand Navalrai: I am not a millowner also. 1f it is a pity at ail,
there are so many curses upon the millowners we have been heuwring in
this House at present. I am not against the richer millowners, l;ecuuse,
they also contribute to the welfare of India to an extent. But it is neces-
sary that they should give more of their attention'to the poor people, for
their bether welfare. I am confounded on this question, confounded by the
Finance Member by his usual way of not giving us his opinion conclusively
and in an unqualified manner on the question that has been raised in
regard to this matter in this House. The question clearly is whether it is
veally the intention of the Government, especially of the Honourstle the
Finance Member, to help this growth of long staple cotton, or it is simply
only to balance the budget. If a direct reply is given, I hope there will
be many in this House who will be influenced by what he says.

The Honourable Sir James Grigg: Only one.

Mr. Lalchand Navalral: If you want my vote, you will give me a very
straight reply, without mincing matters or giving the sort of address which
he made on the budget the other day.

An Honourable Member: Consider your constituency.
Mr, Lalchand Navalrai: 1 am considering my constituency.

The two points thal have been raised are whether this is u contrivance
to give a subsidy to Lancashire, or it is really a bona fide attempt to help
the growth of long staple cotton in India. That is the main question hefore
vhe House and I submit that on that point there is no direct reply from
the Treasury Benches. When the Budget was presented, I reccived a
telegram from the Secretary of the Buyers and Shippers Association, who
are not so cursed as the Federation is in the view of the Finance Member.
They say: ‘I must strongly urge proceeds of the import duty on foreign
cotton earmarked for grant to Imperial Council of Agricultural Research for
improving and increasing the production of long stanle cotton’ In my
former speech I said there ought to be some guarantee or promise hy the
Finance Member that what he is getting from this additional duty should
be devoted to the development of the growth of long staple cotton. Besides
Sind, Punjab also claims to grow long staple cotton. These two provinces
are progressing in this and the millowners should, even at some little
sacrifice. try to purchase the long staple cotton grown in these two provinces
and stimulate its growth rather than buy American or any other cotton
which mav be even finer. When I got this telegram, I decided that the
duty should be supported if its proceeds are earmarked for the develorment
of long staple cotton. BSince then I have heard the opinions of many
responsible people and also studied the opinion of the Federation of the
Inf{;an Chambers of Commerce which clarifies the issue One view is
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that this is going to promote the growth of long staple cotton. Ancther
view is that it is only a pretext. If the Honourable Member gives ma an
assurance that this duty is intended to promote the growth of long staple-
cotton, I shall vote for him but if he does not, then I think he is cnly
threwing dust into the eyes of the millowners on one side and the growers
of cotton in the other. This is what the Federation say:

“In justification of this tax proposal, it was implied by the Finance Member'"
(I shall read hisz apeech alsy and show what his bona fides are in this matizor) “'that

the tax will be in the interest of the Indian agriculturist, in so far that it will tend:
to encourage the production of long staple cotton in this country.”

They say. after a very careful consideration—and they are, after all, a
very responsible body—that this argument about stimulating the jrowth of
long staple cotton in this country is ‘‘merely an attenipt to ruise a smoke
screen and sidetrack the real implications of this proposal which virtually
amount to n subsidy to Lancashire and foreign textile interests”. There
are thus two points of view and how are you going to vote? The Finance-
Member ought to tell us which view is correct. | am not satisfied from
what he said in his budget speech about his bona fides. He says:

*“I propose that the duty should be doubled. I shall no doubt be told that by this:
measure Ipa.m indulging in my usual vendetta against indigenous industry.’

1 say, holding a responsible position as he does, he should not even
think of these enmities and vendettas. Then he says:—

“I might with a good deal more justice retort that perhaps the increased dut:
would do something to promote the growing of the longer staples of cotton in India.’”

He is saying something which has no meaning. Further on be says:

",M.v design is simply to balance the budget by the least burdensome means open to-

me.’
May 1 ask if this duty is only to balance the budget or help the growth

of long staple cotton. If it is for the promotion of the growth of long:
staple cotton N

An Honourable Member: Certainly not.

Mr. Lalchand Navalrai: . . . . then we ought to gel a straight

reply from the Finance Member. He must show us his bona fides evem
Lefore he leaves India.

An Honourable Member: He is leaving in four days.

Mr. Lalchand Navalral: He may be going in four days but by his
jugglery he can do meny things. He has been said to be a Conscrvative,
» prodigal and also a socialist at the same time and I submit that his
qualities of jugglery will be used in this case also.

I would tell him seriously that in the interest of India this growth of
long staple cotton in this country should be able to meet outside competi--
tion. If that is his real intention then he should tell us plainly and thus
prove his bona fides. I hope he will give us a clearer idea of what was in-
his mind when he made his budget speech,

Mr. Brojendra Narayan Ohandhury (Surma Valley cum Shillong: Non--
Muhammadan): Sir, I am a comparatively new Member to this House
having been here for less than two years, but what strikes me strange is
this. We are simply given the impressions and opinions of one side:
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against the impressions and opinions of the other inst

figures. I may pardon the Opposition Members but niteﬁeoécf::::n:;;dt
who have elaborate and costly machinery to collect facts. They should
come forward before us with much more definite figures about thg rofit

that the mill industry is making,—not the profits of this year c.rpt.ha.t,s
«chosen at a convenient random or the mere mention which my Honourable
friend, Sir Homi Mody, did yesterday that they have made profits in two
Yyears after several lean years of little or no profit.  This is not sufficient.
What I want the Hon_ourable the Finance Member to do, in order to be
able to convince me, i8 to produce figures of the average profits of the
cotton mill industry in India over a large number of years which could be
taken as the normal condition of the industry. T would also ask him not
-only to produce figures for Bombay but also figures for the infant and the
growing mill industry in Bengal also, because this cotton duty will press
more upon Bengal than Bombay as I have told this House that the finer
-cotton Bengal supply comes mainly from foreign countries.  8ir, by reading
-extracts from Sir P. C. Ray’s statement, during budget discussions, the
Honourable the Finance Member was arguing the other day about the profits
-91’ the Bombay mill industry only, in order to convince us that the cotton
industry in India can bear the burden well. Well, he was arguing what in
logic would be called ‘“‘from the particular to the general’’, and that is
falacious logic: I have got the impression that the additional duty on
-cotton will hit hard Bengal Mills. I hope T shall be pardoned if T am
proved to be wrong because I belong to the Opposition and have not effi-
cient machinery to colleet the full information—but T would tell him from
the experience of one individual, from as much information as one individual
could gather and from my general impression of what I have heard, that
go far as the Bengal mill industry is concerned, it is in a struggling stage
end that most of the mills there,—although just a few may be making
a little profit,—are making no profits or are even working at a loss. If
‘he can show to this House by convincing figures that the duty proposed to
be laid on raw cotton will not raise the cost of production so much as to
‘take away from the profits such a biz sum as would be appreciably felt,
I might agree to vote with him. But he merely said that the Bombay
mills are making ‘substantial’ profits; a matter of opinion not of facts.
He also showed us that this duty would increase the cost of production by
only four per cent. He has not told us what the percentage decrease by
the increase by four per cent. of the total cost would be to the profits.

-Certainly it would be a much higher percentage in loss, because we all know
that the profits do not coincide with the cost of production in this world.
8ir, if Honourable Members who come from the cotton-growing districts
and who sponsor the cause of the cotton grower want to have the long-
staple cotton protected, this is not the forum. The object of t.hlﬂ Bill is
gaid to be to balance the Budget, assuming that the Budget is really a
-deficit budget and requires to be balanced. On this side we do not admit it
but for the purposes of argument I will assume that this is a deficit
Budget and it has got to be balanced. I say that this is not the forum for
.discussing a protective duty. ~ We might more appropriately ask the
Honourable Member for Commerce for a thorough inqury into the condi-
tions of cotton protection.

We have here statisties exhibited from the report of the Cotton Commit-
#ee by Members on both sides but I must say that I have been left in the
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same ignorance as I was in re arding thi
e s o e g s o
rice it now fetches in the market. In order to vote f i :
I have to find out whether the cost of on is hicher pl'otectwe duty
he ; ¢ production :is higher than the ki
price and that alone is responsible for loss to th 1ti market
From growing it in  abundance. Fi : e cultivator r:mr deters nim
Thow tha\:r the total amount of 1:5:Fgur::aplheav:ottobgenpro?irl::ggd c;(:ll;'iol;ﬂ t?:
arge. What ig the cause? To find out the exuet i
the thing. We would like to know, n T bt whon o T e
im_posing an additional protective dut\? ‘ Drll':J “c’cﬂbtzxﬁ “\f;fln l;illyﬂgueatmn of
this House ufter adequate inquiry justﬂas this Houee di o disoussed In
additional protecti i . se did in regard to the
itional protective salt duty Bill,—then we would like to be convi
an inquiry that if the price of long staple cotton could b ° c,f.)m:imced by
sure that in India a large quantity of long staple éotton : r?cllseb ol
Sir, I am not connected with either the management of a cotlil;o e'lmsed'
:hﬁ?gldir or at's l"lt t%rmrer of cotton except that I once gr?ew I;ur;l;els:fizﬁ;
n tree at little or no cost. But, unfortunately, my vill id
not take kindly to that, as you know our vill  sorvative od did
shy. May I ask whether anything has b:gflrsd:;i, ctzmg;?t;vf un};:l it
long staple cotton production in India is not popular? It ma E tﬁ T e
reason of conservatism of the cultivator or other scient.iJf"'l reasons or
financial reasons? My Honourable friend, Mr Ghit:u;-..u]dinc1?‘“5‘3‘:;1]:1El m
the attention of the House to the fact that the iﬁ1port of foreli o t:)a“
falling, and that ought to be some assurance to the cotton growgrr‘)s c(f)t'l rtiii‘
Recently the weekly cotton market review from Delhi has issuec? 'lrltn.i'.:i
figures which will show that the import of cotton in January last ha:eb
much less in comparison with the corresponding month of the ravigm
year. The Honourable the Finance Member has often said that E:he r:::ﬁ
industry is very wayward or stupid in preferring foreign cotton to
Indian cotton. Now, what is the reason? The only reason for this i '
that foreign cotton is cheaper than what the country could produce of thlz
same quality or that a sufficient quantity of the same quality is not avail-
able at the mill door at that price. ~ Not apathy or partiality but price and
quantity and quality are the businessman’s concern.  He said that the
Punjab-American cotton, though very good and the price is also lower than
that of the corresponding imported cotton, does not find a sale. T assure him
that whatever be the price in the cultivator's field, it will not find a sale
in Calcutta unless his colleague, the Honourable Member for Railways
reduces the freight. The price of cotton to the mill industry has only one
meaning: it is the price at the mill door. Ocean freights on foreign
cotton sre generally lower than the Railway freights on Indian cotton
which prevail in India.  8ir, this duty is going to hit appreciably the mill
industry. The propriety of this duty will be proved only if it was not going
to hurt appreciably the cotton mill industry. But I have a paper in
my hand, the share market report, which shows that even the very proposal
of this duty has already hurt the Calcutta market cotton shares. It is re-
ported that the price of cotton mill shares has gone down and the share
market, as the Honourable the Finance Member knows, is a very correct
barometer. I do not mean to say that so far as the Bombay mill industry
is concerned, this duty will burt them or will not hurt them. I keep an
open mind on that subject and expect the Honourable the Finance Member
to produce definite figures. But so far as Calcutfa is concerned, my
general impression is that it will hurt it. 1f the Honourable the Finance
R fomber can ’still convince me that this duty will not appreciably affect
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either Bombay or Calcutta, I am quite ready to vote with him, otherwise
not. T again protest against confusion of issues. = We have nothing to
.do with protective duty now. The sole object of the Bill is to balance
budget. With these words, Sir, I support the amendment for the deletion
of the clause imposing the additional duty on cotton imports.

Ths Honourable Sir James Grigg: Sir, I think perhaps it would be for
.the convenience of the House if I intervene at this stage in the debate
and state the attitude of the Government. First of all, I will make a
-remark or two about Mr. Manu Subedar’s -speech. One of his remarks
gives me an opportunity of performing a duty which I should have had to
perform anyhow before I leave India. He said that the whole of the opera-
“tive part of my speech was that of my Honourable colleague behind me and
that all the vituperation was mine. It is not necessary to go into the
-pxact degree of truth or relevancy of that remark. I admit that most of
"the controversy was mine. Be that as it may, I would like here and now
“to pay a tribute to Mr. Sanjiva Row for his devoted and efficient collabora-
“tion throughout my time as the Finance Member of this country and I ain
very glad that the Honourable Mr. Manu Subedar has given me this
-opportunity, instead of my having to manufacture one, for paying a tribute
“which not only myself but everybody who has worked with Mr. Sanjiva
Row would be glad to pay.

Then, Sir, the only other remark that I would like tc pass about Mr,
Manu Subedar’s speech—the House will see that I am in a studiously
‘moderate mood this morning—is to poin{ out a certain inconsistency be-
“tween his remarks last night and his remarks this morning. It is sometimes
-said to be the case that in the morning cometh wisdom, but I think his
wisdom was overnight. He referred last night to the fact that this little
duty—he talked about it contemptuously—will not do any good to raw
-cotton. This morning he said that this little duty will ruin the mills and
ruin the handloom weavers too. So, he is also an adept in having it both
-ways.

Now, Bir, I come to the debate. I propose to be very brief because I
‘have already made my position clear in the matter and I have not heard
snything during the debate which would make me alter that. It is true
“that I have not yet heard the speech of the Leader of the Opposition, who,
T understand, is going to speak on this amendment. Bo, the full force
-of the artilleryv has not yet been brought to bear upon me. Here I might
permit myself to make another death-bed observation and to point out
that it is extremely unfair that on amendments the Government does not
:get the last word. In the House of Commons the practice is that the
Government always gets the last word.

An Honourable Member: They are responsible: you are not.

The Honourable Sir James Grigg: The Leader of the Opposition has
“to get the last word today and I do not grumble at that. I do not want
“to try and tire out his patience as to who should have the last word and
I gracefully concede it to him. T know we are all doing in this debate a
-cortain amount of tight-rope-dancing. Sir Homi Mody is quite right in
‘thinking that it is a good principle not to tax raw material and it is also
‘true that to some extent I am departing from the rigour of my own fiscal
;principles. .
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Sardar Sant Singh (West Punjab: Sikh): May 1 ask the Hoenourablo
Member whether it is a good principle that the raw material should o\

be taxed in the case of countries which do not produce the raw material
or in the case of countries which entirely produce it?

The Honourable Sir James Grigg: That would take me too far and 1
will have some further observations to make on the principle in a minute.
Bug I do not think even with the best will in the world 1 am prepared to
prolong the debate for the two or three days which would be necessary if 1
were to follow that question. My inconsistency in this matter is nothinz
like that of some of the Honourable Members who have spoken of grent
breaches of principle. A great inconsistency of principle has been express-
ed in this matter by those Members who are opposed to the raw cotton
duty and they cannot escape from this dilemma that whereas they think
it outrageous to buy foreign cloth they think it the height of patriotism to
buy foreign cotton. I want to point out another inconsistency. Quite a
number of Members in this House have in these very Budget debates advo-
cated a duty on rice, so that we get again two contradicting principles,
namely, that it is right to tax the food of the poor but it is wrong to tax
the raw material of the millowners.

Mr. 8. Satyamurtl (Madras City: Non-Muhammadan Urban): Why
did you allow the wheat duty?

The Honourable Sir James Grigg: Moreover, I would, in any case,
admit two qualifications to my own principle against taxing raw materials.
The first is, that the principle should not be applicable or fully applicable
when the industry is already heavily protected and the second is, when
it is ousted by another very important principle. I do not want to pursue
the first of these qualifications any further because I dealt with it fully
the other day. As regards the second, Mr. Mortimer-Chapman was quite
right when he said that I do regard the balancing of the budget as a much
bigger principle and one which should, if necessary, oust the other. Now,
the Party opposite, Sir Homi Mody and Bir Cowasji Jehangir, attach no
importance to a balanced budget and I do not agree with them. They
think that a balanced budget is of minor importance and that being the
ease, nothing that I can say will affect them.

But I should like to say a few words to iy Honourable friend, Mr,
James. Mr. James agrees that the principle of balancing the
budget is vital, he also agrees with me in thinking that the
revenues have not been under-estimated. But he says there are better
slternatives and that the Honourable the Finance Member knows quite
well what they are. I take exception to this. It is to be presumed that
before presenting the Budget to the House, I had a duty to perform which
I performed, viz., before deciding upon the proposed increased tax on raw
cotton, that I should consider all possible alternatives. If Honourable
Members will remember I set out in general terms some of the considera-
tions which were relevant in this conneotion and which governed the cun-
gideratinn of possible alternatives. Incidentally, my Honourable friend,
Mr. Chapman-Mortimer, had suggested one poasible alternative which I
did not mention in the budget speech, but T ean prove to him that that is
not really practicable. He suggest>d a federal surcharge on income-tax
wus a possible alternative. -

1 p.M.
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Mr. T. Ohapman-Mortimer (Bengal: European): I did not make myself
yuite clear on that. What T meant to convey was that instead of removing,
as in effect he has done, the existing surcharge on the lower incomes,—-
that is to say incomes of less than Re. 2,000 a year, my Honourable friend
might have retained the position as it was prior to the new scale of rates of
income-tax and super-tax now to be brought in. That was my point, not
that there should be any surcharge.

‘The Honourable Sir James Grigg: I may as well read to the House the
section of the Government of Tndia Act which governs the question of a
tederal surcharge because, in case any other Member thought that was &
possible alternative, he may know the real position. Bection 141 (2) of the
Government of India Act says:

“The Governor Gieneral shall not give his sanction to the intvoduction of any Bill
or the moving of any amendment imposing in any year any such Federal surcharge as
nforesaid unless he is satisfied that all practicable economies- and -all practicable
measures for otherwise increasing the proceeds of Federal taxation or the portion
thereof retainable by the Federation would not result in the balancing of Federal
receipts and expenditure on revenue account in that year.”

So that the Government of India specifically prescribes that federal
surcharges are the last resort of all. Then, the other suggestion which Mr.
Chapman-Mortimer made falls into the general argument which I now. pro-
pose to use or the general assertion. I maintain to Mr. James that I did
consider all practicable alternatives, and, obviously, the incresse of income-
tax or the non-reduction of income-tax on lower ranges was one of these.
I do not want to go into them in detail but I will say that I will undertake
to demonstrate to Mr. James that no suggestion he can produce is as little
open to objection to the one which has in fact been adopted. In fact in
this controversy my last word is the same as my first and T will read it
out again: ' '

““My design is simply to balamce the budget by the lcast burdensome means opem
to me and that T claim to be doing.”

Mr. Bhulabhai J, Desai (Bombay Northern Division: Non-Muhamma-
dan Rural): Sir, after the somewhat long speech that I made on the
occasion of the discussion on the second reading of the Finance Bill I almost
thought that [ had better retire from the contest. But considering the
line of argument which has been pursued on this question of additional
duty on imported cotton, I think it is my duty to explain to the House the
reasons which have prompted me and those who think with me in taking
the stand which we do, and, in doing so, T am fully conscious that it is
always possible to level general charges which it is rather difficult to refute.
1 am glad my Honourable friend paid a deserving compliment to his
eolleagues and, particularly, to Mr. Sanjiva Row in supplying the materiale
for the purpose of his speech. It wiil probably remind him that if to the
extent to which he has used them he has laid himself oren to the charge
of being even worse than a gramophone record, but T at least claim this,
and I always claimed that if my Honoursble friend had taken the trouble
o read my speech that if you bring a trained mind to apply itself to infor-
mation and figures partly compiled by yourself and partly composed, un-
doubtedly, by persons interested in the trade, I plead guiity to the charge
of being less of a gramophone record than he has himself admitted. Per-
haps he forgot during the course of a forensic reply of inventing a few more
epithets which he will not be able to use once he leaves this country except
to his subordinates in his place, perhaps he forgot that I represent in this
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House, apart iroml my general Group to which 1 belong, a constituency
which perhaps he is aware of, and that is Guzarat. I suppose he is nlso
aware that on a modest estimate, the textiie mills in Ahmedabad produce’
a _t_}furd of the cioth produced in this country. Therefore, if my Honourablo
friend’s charge against me was that I look after the points of view of iny
.constituency, have regard to their views and the information supplied to
me and that to the extent which is necessary even advance their interests,
I can make a present of the compliment which my Honourable friend gave
me, that I am, if he likes to think so, the supporter of every part of the
interest of my constituency. But they have never played that prominent
part in my way of thinking in so far as my judgment in this matter is
concerned as other interests which my Honourable friend was not allowed
to forget and, therefore, we at least even in so far as this exchange of
compliments are conocerned, '

Coming back to the points at issue, which I wish to put forward as
briefly as I ean, the two lines which have been pursued in this House,
and I have, fortunately, the advantage which my Honourable friend has too
frequently enjoyed that he does not wish to make any speech requiring an
answer which he does not wish to give. He always used to get up and say
“‘that A cances B and that C cancels D and, therefore, I alone remain,
the dominant factor of this great place’’. That is not the line which one
ought to pursue. I think it is just as well to examine the arguments which
have been put forward by way of any justification of this source of taxation
and the line pursued by my Honourable friends of the Eurozean Group is
one of those lines, where they agree with the Government to purport to
quarrel among themselves over matters which do not affect us except to
the extent to which we have got to pay for it. Because, when you analvse
the dispute between my Honourable iriend, Mr. James, and my Honour-
uble friends of the European Group, so far as they are concerned, they
make a present of the first argument to the Honourable the Finance Mem-
ber, ‘‘Oh, yes, you are right; the budget must be balanced'’. And what
thev did venture to examine is that it cannot be balanced without a further
50 lakhs being produced. But they assumed and said thut the budget
must be balanced, one of them saying, ‘*‘You tax A'" and another mon
saying ‘‘You tax B’’; and that is the only dispute as between them. And,
therefore, it really does not touch the true issue in this case. Only they
forget what their Leader himself said,—and I will ask him to correct me if
I am wrong. He said in some bated breath that the budget may possibly
balance itself with about 30 lakhs left over.

Mr, A. Alkman (Bengal: European): No.

Mr. Bhulabhai J. Desai: My friend may re-read his speech if he likes.
I have taken the trouble to read it and 1 cannot put any other meaning
upon it except the one that I am submitting to the House.

Mr. A. Aikman: Sir, on a point of personal explanation, 1 tried to’
induce my Honourab'e friend to support his opinion that there will be a four
crore surplus, and T allowed myself a surplus margin and said that the
budget would be nearer breaking even than having a surplus of 25 lakhs.
But he maintained that there would be a four crore surplus.

Mr. Bhulabhai J. Desai: If the dispute only is whether there would be
a four crore surplus or not, that is an issue which does not arise; ?l-. nmgh?

. D
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arise on the amendments. I am only dealing with a narrow point for the
moment whether, without the 50 lakhs which are to be produced by this
source of taxation, the budget can be balanced and it is from that vantage
point that I wish to proceed before this House to make the point that I
have got to make. I think my Honourable friend will also remember,
notwithstanding his explanation, that what he said, undoubtedly, was this.
He disagreed with me that the additional amount which I calculated from
the source of sugar excise plus sugar import was in the neighbourhood of
150.1qkhs; but he did say that he did not quite agree with the Honourable:
the Finance Member that the estimate was really not a little low. I am
quite eefta.m he said that in any case. All that they aay then is, ‘‘Oh, yes,
we do differ from each other but after all he is the Bibla and we must accept
it.”” That is not the spirit in which any person doing his duty can afford to
work in this House. Undoubtedly up to a point I may surrender my
judgment to & man whom I have employed or who happens to be opposed
to me. But when it comes to u vital matter like an additional source of
taxation it is not possible for one to surrender his judgment quite so easily
to an expert. That brings me to the next point, which my Honourable
friend emphasised, quite cynically and quite rightly, as a matter of forensic
reply. After giving certain figures he said, “I quite agree that my
Honourable friend"’ (referring to me) ‘‘is no financier””. That admission I
hope my Honoursble friend will understand, that if one gives a generous
compliment to an expert, if this is all that one can get out of that generous
compliment, he would probably find if he had remained longer that he
would not have got it. The fact is that I employ quite a large number of
experte and I admit them to be experts, but my Honourable friend equally
knows, during the course of the Bill which has now passed into law and
with which we are both familiar, that the experts are in their own place
and those who with a trained mind examine what the experts state have a
higher place. And, therefore, even if my Honourable friend lays to himself
the flattering function that he remains a financier and a financier and nothing-
but a financier, I give him_his proper place; but so far as we are concerned.
we retain the right to judge him as much as any other expert by whatever
name he is called. Therefore, I do not surrender my judgment in the
way in which my Honourable friends of the European Group appear to do.
I suppose they are concerned either with the stability of the investments
of their prices or the possibility of leaving a certain amount of concealed
surplus, as it is not uncommon to do in the balance-sheets of many com-
panies including banks of which T am aware.

The Assembly then adjourned for Tunch till Half Past Two of the
Clock.

The Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

THE CRIMINAL LAW AMENDMENT BILL.
PRESENTATION OF THE REPORT OF THE SELECT COMMITTEE.

The Honourable 8ir Reginald Maxwell (Home Member): 8ir, I present.
the report of the Select Committee on the Bill further to amend the Indian
Penal Code and the Code of Criminal Procedure, 1898, for a certain purpose.
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Mr. Bhulabhai J. Desai: Mr. Deputy President. Before the House
vose, the point which I was trying to make was the effort made by the
European Group, notwithstanding the difference between them, as to the
source from which the 50 lakhs should be provided, and I was submitting
to the House that it is a difference which is immaterial so far as we are
concerned as to which of the two sources, as to which my Honourable
friend has been taken into confidence either by Mr. Chapman-Mortimer or
Mr. James, is a matter of little consequence as to the efficacy of that ad-
vice. The issue with which the House is now concerned—and on which I
venutre to differ from my Honourable friend, the Finance Member—is
whether there is such a deficit that it requires to be made up by source of
taxation he has chosen: and, lastly, an issue which has been joined some-
what irrelevantly but has undoubtedly suited the Honourable the Finance
Member, whether incidentally, though the main purpose of the duty is a
revenue purpose and a revenue objective, whether it does not, incidentally,
also afford a certain amount of material advantage to the cotton growers,
particularly in the Punjab. That is the turn that the debate has taken
and it is those three points which T must attempt to meet and explain them
to the best of my ability.

As regards the first point, whether there is any deficit at all, T do not
wish to keep the House long. It is neither fair to the Honse nor even
perhaps to my Honourable friend. I have pointed out where our difference
lies and my Honourable friend can still maintain his opinion, as he is well
able to do in the present state of affairs; and I may remind him of this:
supposing he had reverted to the high position that he enjoyed before he
came here or even a higher one in the same department, he would still
have had to take orders from a non-expert, to wit, Sir John Simon: so thal
my friend may well satisfy himself by this that he may well take the ad-
vice of every interest concerned, every coalescing and cooperating interest,
and yet attempt to come to a dispassionate conclusion in the interests of
the taxpayer. For, after all, it is a point of view of some importance,
however little it may appeal to my Honourable friend opposite. He says
“I am not concerned: I must have the money and I must prescrve the
credit of the Government of India whose salary I am drawing.”’ That is
the short premise of his argument. Therefore, T do not wish to weary the
House as to the differences between us as to the likely yield fram the
sources of taxation which we discussed already. At all events T will say
this: that in his very long and exhaustive reply my _Honours,ble friend has
not given us any figures as to why he thinks that the imports of Java sugar,
yielding, naturally, about four and half timEE{ the revenue that the_ excise
duty on local sugar of equal quantifiy would yield, would not be“ in th‘e
neighbourhood of the quantities which I Bugg,t?stad‘ He says ‘‘Yes, it
may be 50, it may be 70, it may be 100 lnkh_s . T think if he had gone on
in that mood for the moment he might easily have reached the 150 lakhs
which I took. But there is one other point of 1_-eal finance to vn:hlch T wish
to call the attention off my Honourable fm_end s technical advisers of the
Finance Member of the Government of India. They say the budget must
be balanced. As a general proposition of substantial 'quhcshon nobod_y
here at all events, whatever I may be,.'[ do not question it. But there '3
one thing that T do question and that is where the expert gives place an
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must go away to the lay better-trained mind. The expert is generally
inclined to apply it literally without estimating the true result in particular
cases. You go to an expert even in a matter like a toe, and I am quite
certain if you went to him, in all human probability he will say that if you
have a stomach ache, the ache is the result of something in your toe.
That is always the unfortunate strength and the weakness of the expert.

Now, let us examine what is this deficit and whether it is a deficit of
such a character so definitely ascertained that we must assume it in com-
pany with my Honourable friends of the European Group and the Finance
Member. Tt is 50 lakhs out of a budget of 87 crores: so that with even
bad arithmetic it is 1/174th of the total amount of revenue that he proposes
to raise. Now, I do serious.y ask Honourable Members of this House
whether it is even decent to treat us to this kind of joke that you cannot
possibly have erred to the extent of 1/174 in your estimate in getting 87
crores from the country. Really, in almost any department where even if
science were exact I do not think a man would pledge himself to the kind
of certainty and emphasis that my Honourable friends have applied to it.
After all is said and done he must realise that there is a latitude in his
estimate, as there must be. But to be told seriously by my Honourable
friends in support of the taxation of what they otherwise think is not proper.
At all events one of them thinks . . . . . '

An Honourable Member: Who said?

Mr. Bhulabhai J. Desai: One of them does say it. (Interruption from
the European Group Benches.) But it does not matter. Omne of them is
good enough for me. One of them at all events says it is a commodity
which we must not tax; but what is the process of the logic? The logic is
that we are so sore driven to the necessity, to the last point, that without
it the whole credit of the Government of India would break down. Let us
be a little more serious about it if we are to supnort it on its merits. There
is a limit to that kind of support to be extended by commercial interests
in, this country, irrespective of the race to which thev belong. Thev must
recognise that after all said and done an error of 1/174 is one for which they
may easily give the benefit of the doubt to an industry which has been
pleading not to be further burdened. rather than to the Finance Member
who, undoubtedly, comes to their aid time and sagain. They have put
forward amendments in a persuasive and courteous if not a courtly way
only to be generally convinced and withdraw their amendments. That is
the method of their attack and their opposition . . .

An Honourable Member: Question.

Mr. Bhulabhai J. Desai: Tt is a fact. I have seen it for five years now
and I cannot allow the question to have any other answer than that. The.
fact remains, however, that there is such a narrow margin of that supposed.
deficit that it cannot possibly even from the point of view of the science of:
finance ever admit of the kind of stress that is applied to it. It is ad-
mitted. that, there is neither mathematics nor instruments to measure it: it
is_entirely a question of finding out by means of estimates as to how much
we may expect and.in such an inexact science and with a mind, however.
superigr, it still can be inexact in certain particulars, partly on account of
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its own in.ﬁrmi:g which I believe every one will acknowledge and partly by
reason of the additional infirmity of the bias with which he proceeds—ail
these are apt to make calculations err more than 1/174th legitimately. I
think I may even appeal to him even now it is not too late for him—legi-
timately to allow that even in his exact, trained, highly-skilled and highly
paid mind there is room for a mistake of 1/174th. If that is so, to my mind
not even a fanatic financier will go to the extent that he is going in ins'st-
ing upon this particular source of taxation being tapped at this moment to
meet this supposed deficit. Therefore, my first submission to the House
is that, if I am right, as I hope I am, at all events to the extent where you .
need not agree with me, whether the excess amount that I anticipate
would be as'large as I have presented, no more or no less than you need
agree with him that it does not exist at all, but the fact remains that we
are only concerned with the question of the present vote with that item of
Ras. 50 lakhs only, and to that extent I think it is quite obvious that by now
the House has been persuaded that neither the demands of science nor the
demands of credit of my Honourable friends’ investments in this country,
are so strong and so correct that they should insist on this not merely a
pound of flesh but the last drop of blood. That is not the process by which
a Finance Minister should try to deal, as I said at all events, with a Budget.
He is bidding farewell as he feels he does under some happy atmosphers,
and he might at least recognise,—and it is not a recognition of a grave error,
—it is a recognition of a calculation which. is 8o gmall in itgelf that at any
moment right from any source of income or all of them put together, he
might be out by 50 lakhs. Therefore, T appeal to him again without being
o financier and yet having a right to judge a financier and all that he stands
for by way of experience and even by way of replies here, he stands to
command. In any other place his proper place would have been probably
to advise, and T ask the House to rule it out.

Then, the next point I take up in this matter is the ground which is
taken hy my friend, Mr. Ghiasuddin. When he was reading out some
passages I was wondering where he got them from, because he read thetn
with a certain amount of faltering understanding of the exposition. Any-
way I give him the credit of a close study of the subject, but a close study
of the subject is one thing and its application to the facts so far as this
particular issue is concerned is quite a different thing, and it makes all the
difference in this particuiar case. His arguments ran in two directions
gomewhat not .quite consistent. One line of argument was that this duty
was going to in some mysterious manner produce two results, first, that
it was going to grow longer staple cotton as soon as the duty was levied.
That is a scientific argument, and on that I have not yet heard anything,
and T do not think anybody exists in this country who has the temerity to
understand or subscribe to what my friend called utter nonsense. But you
come to the second argument, and he says Punjab will be assisted. I have
been thinking over in my mind, being at least an economist which I claim
to be, having taught it for many years and having studied it for many
more,—I began to ask myself how. except as a matter o'i speculative
measure, which I don’t deny, a small margin would be found in the pockets
‘of those who pay and receive differences. except for that the fact that a
certain class of longer staple cotton would, when sold in Tndis. have a
further surcharge of prices. L

There are two factors which my friend may well remember. I am very
mueh in touck with the greatest speculative market which exists in my
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home town of Bombay, and many people from the Punjab and the Frontier
make occasional incursions into that market through Commission agents.
I am fully aware of the nobility of their professions and the utility of their
operations, but let me point out what is it that my friend has been pleading
for? I don't deny that perhaps a particular class of higher quality of
sommodity, if it is a little mnore costly, may, to a certain extent, affect
what is called the moral, which is really immoral,—the immoral effect on
the market of another lower type of commodity. In other words, suppos-
+ ing the better class of cotton was sold at Rs. 210 and became Rs. 212, my
friend 's cotton, if it is Rs. 150, he might expect, 4, 8 or 8 anngs more for a

time, whereas the man who really wants to make sorﬁgt}ﬂng out of it. will
say, ‘‘Oh, yes' . . ... '

But allow me to tell him that when the cultivator gathers his cotton
and sells it actuelly in the market. this additional duty is not going to
help him economically at all. He may be quite certain about that, so that,
as far as the argument of growing cotton is concerned, it is a matter of
chemistry which yet has got to be invented. I make him a rich offer of a
reasonable amount of money and quite a large amount at that by which
we shall be able to buy a certain amount of land and grow cotton. If my
Honourable friend can agree, then we can grow cotton, because after all
what we want is to grow cotton, and not pay the money. Therefore, I deny
that it is going to help the growth of longer staple cotton. I am not deny-
ing, therefore, that it is the obvious duty of the Agricultural Department
of the Government of India to see to it that experimenta are continued with
great energy and great care and make its results available so far as the
people are concerned in order that the public may grow better and better
cotton, For one thing is certain that the market is assured, and if it is so
easy as my friend thinks,—that if an additional duty, to what there is
already, is imposed, the cotton will be there tomorrow morning, T have
never heard.

Mr, M. Ghiasuddin: They are both in demand.

Mr. Bhulabhai J. Desal: That an additional duly equivalent to what
it is going to be levied would produce cotton? All right, if that is the
demand, I absolutely understand the demand. I may easily understand
this that there may be a certain amount of understanding, if you do
something for me, if you scratch my back I will scratch yours,—that is
possible. But T will not go into that line of argument because I do not
like it. The fact, however, remains that in so far as I can see, the plea
that this duty is going to remsin for only one year, cannot hold good, for,
after all, there may be no deficit next year. And do my friends seriously
contend before this House that because the duty will be levied for one
year that next year that cotton is going to grow longer by a millionth of
an inch? Tt is really a delusion. I am very sorry they do not under-
etand what they do in extending their support to this duty. But, at the
same time, I cannot allow an argument of this kind to delude the House
by saving that & duty which must necessarily be temporary because next

gear there may be no deficit and if there is,—I do not know whether
this . . . ..

Mr. M. Ghiasuddin: I hope this additional tax is there next year as
well,
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Mr. Bhulabhal J. Desai: This is no friend of India, I can tell you,—=a
gentleman who sits in this House seriously and says and wishes for a
deficit in the Budget of this country in order that a duty, a paltry levy,
Fa?t be imposed on cotton to benefit the Punjab? 1 think it is the
imit . . ... '

The Honourable Sir Muhammad Zafrullah Khan (Member for Com-
merce and Labour): If it is such a paltry levy, why talk about it?

Mr. Bhulabhai J. Desai: Is it a paltry levy from the point of view of
the gain he makes? I am sure Bir Muhammad Zafrullah Khan will
seriously follow what I say. I have told him that he is getting nothing,
neither a millienth of an excess in the size of his cotton supply nor is he
getting more than perhaps an anna speculatively in the price of cotton
that he actually grows. The point really is this, that the grounds on
which my friends claim that it is in the interests of this country, frres-
pective of revenue purposes, to levy this duty,—it is that which I am
contesting, and I say, and I repeat it again, and I hope and trust that
my friend's hopes would be frustrated,—that this country will not be
faced with a deficit budget next year, and at all events, my friend will
not have the pleasure and satisfaction of seeing that there will be a
deficit in order only that this duty may be increased. That I think is as
bad an argument as could be urged before this House. But what we
are now talking of 8 what human affairs ordinarily require and ordinarily
expect of a man to do. The ordinary affairs of human requirements are
that it is a duty for & year in order to meet an emergency deficit this
year. That is the basic argument on which the whole foundation is
based. Therefore, I am entitled to argue and not to consider the fact
that this may be continued for all time: order that cotton may continue
to grow in size and size. It is an absured argument, absurd on the face
of it. Therefore, I say that in a year's time it cannot possibly assist in
increasing the price or incrensing the staple. That is the argument of
my Honourable friends.

Then, there was another argument which was suggested during the
course, though not properly developed. The argument was it is quite
tikely that American cotton, particularly, could be purchased and to an
extent displace the Indinn cotton with which it might compate. I have
got here the figures of the import of foreign cotton into this country. I
will eliminate those from 1928 to 1982, because the point of the moral
that T am trying to draw before the House can be easily understood from
the figures for 1032 to 1988, of the purchases in pounds of the ﬁnpr
counts of cloth above forties. If they are carefully studied, it ghows this,
that not a single bale of Indian cotton could ever have been displaced by
the imported cotton. A man has only got to study the figures as to
what is the actual production in pounds sbove 40s into which this cotton
has gone, to see, whereas the whole of that cotton 'that ‘ecame in did not
o into the finer counts which were produced by this country—true there
is jealousy that we should in less than five years produce, and I have
got the verified figures from the Bombay Millowners Asssociation. In
1984-85, it was 101 million pounds, in 1985-88, it was 126 rmlho.ng. 1936-
87, 182 millions, 1987-88, 174 millions, and 1988-89, 201 millions. I
quite realise that those who are our competitors in- this must naturally
wake up, must recognise—I see where the shoe pinches. where or hm[v
the background of these fumes come. Yes, he says, & few years ago it
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was an import of 2,500 million yards of cloth, now there are only 200 mil-
lion yards, and why are you grudging this? I see the point. I see the point
to this extent that I have destroyed your market and captured it and you are
re-capturing it which I am rather jealous about, it s perfectly human
nature to do 8o. I do not deny for & moment that during the vears 1984 to
1989 we have produced finer yarn from 101 millions pounds to 201 millian
pounds. Therefore, I fully understand the situation in which our competitors
are placed. The two arguments with which we are concerned are, first, that
the additional importe of cotton, in so far as they grew from time to
time, have gone into the production of the yarn for which they are fitted
snd, therefore, have not displaced the Indian cotton; in fact, you have
had it from Sir Cowasji Jehangir, and he gave vou figures to show that
in fact six lakhs of bales in excess were used so far as the Indian cottom
was concerned. Therefore, let us examine this in the light of the infar-
mation that we possess. I submit that having regard to the fact that
it is intended to meet this deficit, this House must treat it ag of an
entirely temporary character and, therefore, it cannot possibly do any-
thing of an enduring benefit by way of growth of better cotton. Then we
come to the next one, whether it will add to the price of cotton that he
grows. 1 have submitted to the House that it does not. Thirdly, T have
shown that there is an entire misapprehension, if there any exists, that
the imported cotton has been substituting what would otherwise have
been got from the Indian cotton. Those are the points which had been
made, though I submit with great respect that they were hardly rele-
vant. They merely grew by accident but for different reasons we come
‘to the same conclusion. The Honourable Sir James Grigg wants money.
He thinks the mill industry is a good one to hit at; others think that if
we find that our cotton may have some advantage let us support it. Thast
is the way in which the logic goes. There are two inconsistencies, which
if T had not felt it my duty to examine, both the sets of arguments
might have destroved each other. But my Honourable friend must
stand or fall entirely by the one claim that he made, because T take it,
and you cannot read his speech otherwise, but for the deficit as to which
there is a dead, mathematical, scientific certainty,—but for that deficit
he would not have thought of this duty. That is the short argument in
the nutshell of the whole point of this dehate in so far as this issue is
concerned. I, therefore, respectfully submit to the House that it is an
impost of a character which is entirely uncalled for, and the reason of
emergency does not in fact exist, and if it does, in the sense that my
‘Honourable friend places it,—I take he does,—we are not obliged to
agree with him, having regard to the tiniest, narrowest margi:} of the
possibility of that emergency. I have great pleasure in supporting the
‘amendment before the House.

Mr. M. 8. Aney (Berar: Non-Muhammadan): The motioa before the
‘House is for the elimination of the clause which seeks to double the duty
on the import of cotton. We have listened to the arguments in support
of as well as those against the motion. A debate of a verv high level
has taken place, initisted by my Honourable friend, Sir Homi Mody.
Two very distinguished Members of the European Group cancel each
‘other, one supporting it and the other opposing it. The points whick
‘steike me Jnost in connection with & matter of this kind are these. We
‘have listened in this debate to two points being frequently, apmhasised.
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One of these was, the balancing of the budget, and the other was the
justification of the imposition of a duty on raw materialsa. Those two
points have been made points of principle, and each party has been em-
‘phasising the point as it suits it. "But I, as a nationalist, who have been
brought up from my studenthood in the traditions of the boycott of
British cloth, can only take one view of the question, and that is this.
The position of the Indian industvy has now reached a stage where it is
a matter of sore grief for Lancashire. But no nationalist will feel sorry
for that established position, and if any duty has got the remotest bearing
of disturbing that position and creating a position which fs likely to affect
advergely Indian industry, no nationalist can take any other view except
that that duty must go. That is the only consideration which a nation-
alist mind has instinctively to take.

I had taken a vow for the boycott of British cloth in the year 1895
when the countervailing duties were first started, and when the first
swadeshi agitation was begun. That was repeated by us in 1905, when
the anti-partition agitation was started and swadeshi and boycott became
the watchwords of political agitation in the country. We have been
carrying on that boycott agitation against Lancashire since then for so
‘many years. As a matter of fact, in the year 1980 myself, and 2 number
of the members of the then Nationalist Party, had resigned our seats in
this House because a law was passed which gave certain preferences to
Lancashire textile industry. Bo far as my instinctive tendencies are
concerned, I am naturally inclined to oppose any duty which is likely to
give a concession in favour of Lancashire. Having said this, it is also
necessary, in my opinion, to bring out certain points which I thought
would have been cleared by those who were interested either on that side
or on this side. I expected the champions of the Indian industry—and,
fortunately, we have got the best advocates of that industry here— to
clearly demonstrate before this House as to how this imposition of duty
was likely to affect the prices of the Indian textiles produced by them and
make their position worse in competing against the same things imported
from Lancashire and Japan. I thought the argument as regards the
effect on the prices on account of this duty and the adverse position in
which they will be placed should have been made more intelligent than
what mere frequent repetition of some general principles here was able to-
achieve.

Mr. Bhulabhai J. Desai: Sir James Grigg himself admitted at lenst
s».m  three per cent. difference in cost.

Mr. M. 8. Aney: I know. I wanted it to be inade clear by those
who represent the Industry here as to how this duty is going to affcet
them and to say whether it will mean' a mere reduction in the percentuge
of their profits or a state of helplessriess to compete with their rivals viz.,
the British and the Japanese manufacturers. :

Sir H. P. Mody (Bombay Millowners' Association: Indian Commerce):
That ia obvious. 55 lakhs is 55 lakhs.

Mr. M. 8. Aney: Anyhow, what I find is this. Bir James Grigg
stated that this duty is likely to affect the prices by en.hfmcmg‘them‘
to the extent of three or four per cent. Now is this additionul rise of
three or four pgr cent. goimg to put the Indian industry in such 8 way as.
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to make it impossible for them to compete against British or Juypanese
manufacturers? That could have been made perfectly clear by them n
their arguments but they took it for granted and the matter stopped there.
It may be that in my absence Mr, Manu Subedar said something on this
point and I was not present in the House. There was another import-
ant buginess which called me away. Anyhow, it strikes me that an addi-
tion of three or four per cent. to the existing price of the Indian textile
manufacturers is a factor which is likely to give a considerable advantage
to the foreign competitors. That is what strikes me, though I am not
in possession of all the necessary details which T expected to get from my
Honourable friends. Another point is whether this rise in price will be
veflected on all varieties of cloth and not merely on the finer counts,
although the duty is on the import of cotton of long staple. I want to
know how the disadvantage will be distributed.

Mr., Manu Subedar: On a point of explunation. The Finance Mem-
ber in his reply to the deputation from the millowners said that it would
merely mean a rise in cloth prices of one pie per yard but. in doing so,
the Finance Member had, unfortunately, ealculated on all sorts of pro-
duction which was not fair. T said that the rise in the price of cloth
should be calculated only for the fine counts and that would be four per
<ent. and for that four per cent. we had all this bother of the Indo-British
negotiations for three years.

Mr. M. 8. Aney: I have listened to that argument but I have not
been able to see that the manufacturers will not try to distribute this
rise over the prices of all the varieties so as to minimise it in the case of the
finer count cloths. That has not been made clear.

Mr. Manu Subedar: Tt cannot be done in this way.

Mr. M. 8. Aney: Another point thal strikes me is this. It seems to
me that turning out finer cloth is more profitable and leaves a larger
‘margin of profit than turning out the coarse cloth out of the mills. If
1 am wrong, I should like to be corrected. If T am right, it is only
natural that the cloth which is likely to give a larger margin of profit
should be manufactured more and more. That will be the natural tendency.

Mr. Bhulabhal J. Desal: The demand cannot be infinite.

Mr. M. 8. Aney: That is a matter of caloulation. If the tendency is
there, it will result in a displacement of the quantity of Indian cotton
that is being consumed by the Indian mills. You cannot increase the
manufacture of a puarticular variety without ocutting into the quantity
of cloth of other varities in the same mill, unless you find consymers or
‘buyers outside the country. Therefore, the impression one gets is that
it is bound to result in reducing the demand for the short staple cotton
0 far as the Indian mills is concerned.

Mr. Bhulabhal J. Desai: We have not displaced the foreigner yet.
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_ Mr. M. 8. Aney: I have read the figures. I find that there is an
increase in the consumption of Indien cotton by a few lakhs of bales.
But I would also remind my friend of the figures of 1936-37. I find
there some reduction in the consumption of Indian cotton in mills in
Bombay aud Ahmedabsad. The increase was due to greater consumption
of Indian cotton in the up-country mills and those in other parts of
India. In subsequent years the position is not like that and a, little bit
improved. I am putting the points that occur to me before .the House.
After all is suid and done, T am not sure whether this duty is going to
help the growth of Indian cotton and that being the position 1 do not see
‘the propriety of running to the help of my Honourable friend, Sir James
Grigg, to balance his budget and oblige him by sanctioning the duty
which he seeks to impose now.

Then, Sir, T do not understand the fetish that is being made of the
injustice of imposing duty on raw materials. If we find that certain
kinds of raw materials grow in this country but importing of similar
‘materials from other countries is going to affect the market for the raw
'materials of this country itself or the producing capacity of the Indian
cultivator in regard to that matter, certainly we ought not to be guided
by the fetish of any economic principles but we must be guided by the
vealities which we have to face. I do not want to subscribe to this
})rincipla that raw materials should not be taxed at all in this country.
t might be a good proposition enunciated by economists at one time.
Tf 1 really find that adherence to this principle is likely to affect the indi-
genous agricultural industry which gives livelihood to millions and mil-
lions of people in this country, then I maintain that it would be proper
for the Government not to make a fetish of that principle enunciated by
the Fiseal Commission report several years ago, a report which is, in
my opinion, now entirely out of date, but they should study the question
purely from the point of view of the requirements of the Indian people
and from the point of view of the requirements Indion agricultural industry
itself. If that requires that raw materials at times should be taxed, then they
should have no hesitation in doing that in spite of this orthodox principle
of the school of economics so often repeated today in the course of the
arguments here. So that is the third point on which I want to make my
position clear. Now having said all this, I feel anyhow, taking the
advantages and disadvantages of the situation at present, I do not find
that this duty is going to help either the cultivators or anybody else in
this country. Of course, it might serve to oblige the Finance Member by
balancing his Budget in case the deficit of which he is making so much is a
real deficit. But whether it is real or not, I feel that anyhow, being in a
dubious position, it is better for us to stick up to what our patriotism
instinctively tells us that this is a concession in favour of Lancashire at ihe
cost of the indigenous industry on which we must make up our mind once

and for all. We must not be generous today on the plea put forward but must
throw out this proposal for the imposition of this double duty on the

import of cotton.

Several Honourable Members: The question may now be put.

Irnopnty President (Mr. Akhil Chandra Datrbi): The question is:
““Phat the guestion be now put.” '
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Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban):
Sir, the speech made by the Honourablé the Finance Member day béfore

yesterday in reply to the.general debate on the Finance Bill was a rather
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poor performance. He was unable fo meet the argument with argument,
and naturally he indulged in abuse and vituperation. We have bzen fari-
linr with his language and his manners in this House for the last five
years, and this is not a matter for surprise. But I take very strcng excep-
lion to two of his statements of fact. The other day he said thut I had
observed in the course of the debate on the railway disaster which had
taken place near Hazaribagh that the driver was drunk. I made no state-
ment of that sort. What I said was that there were several passibic
vauses of the disaster und these various causes should be investigated, snd
one of these possible causes was, I said, that the driver was drunk.

The Honourable 8ir James @Grigg: On a point of personal explanation.
I did not say that the Honourable Member had stated that the driver wus
drunk. T said that he suggested that he might have been drunk. If after
whet he has said he etill thinks my statement was not comnlet«lv acevr-
ate, I ask the House to judge between me and the Honourshle Member.

Dr. P. N. Banerjea: I have seen the official report of his speech and 1
say that he did not say what he is saying now.

The Honourable Bir James Grigg: I sav I did.

Dr. P. N. Banerjea: Then, bring out the official report. T maintuin
that what you are saying now is not correct.

The Honourable Sir James Grigg: It is correct.

Dr. P. N, Banerjea: However, that is one point. 1n the second place,
be stated that I was fomenting racial hatred. That is another stutement
which is incorrect—I1 will not use a stronger word although a stronger
word would have been more appropriate. 1 have been in public Lfe now
for 88 years and during all these years I have never indulged in anything
which may incite racial or communal hatred. Only the other day, I made
it clear that I would be an advocate of co-operation if co-operation could
be secured on the basis of fair-play and justice. 1t is surprising that Sir
James Grigg, who occupies a very important position as a Member of the
Goverument of Indis, wid not suy things which he ought to have said.
He ought to have had a better sense of the responsibility which artaches
1o a Member of the Government of India. Happily, the Finance Member-
ship as an institution ix disappearing soon. 1 wish that in the intererts
of good relations between India and Britain this institution had disappear-
ed earlier.

Not on)y did Sir Jaumes Grigg indulge in abuse but he ulso indulged in
half-truths. Referring to the report of the Fiscul Commission, he said
that the Commission had laid down that where there was no raw material
available. there should be no protection given. But the language of the
Fiscal Commission report is quite clear. On page 54 of the report they
pay: ;

“The. industries which possess natural advantages, such as, an abundant supply of
raw material, cheap power, a sufficient supply of labour and a large home mnarkat.”
Abundant supply of raw material is only one of the things and Indis
has an sbundant supply of raw matetiali Again, on page 68 of the Report
we find. the. following. words: 5
. ;R:w materiuls required for Indian industries should ordinarily be admitted free
of duty.”

»
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Thus, that. statement of Sir Jumes Grigg was perhaps worse than a.
half-truth.

1 also find that Sir James Grigg referred to Mr. Aney's statement to
the press, but he forgot to refer to his statement in this House in which.
he made it clear that the cotton grower would not get any substantial
advantage from the enhanced duty.

Now, coming to the Finance Member's diatribe against ‘‘big business’”,
I dc not know whom he had in mind when he used the words ‘big busi--
vess’. If he had in mind the big Bombay business, I will not argue
with him, for the big millowners of Bombay are strong enough to defend
themselves. But if he had in mind the cotton industty as a whole, T musy
say that he was entirelv mistaken. The cotton industry as a whole is not-
big business. In Northern India there are cotton mills—the mills which
are, as a rule, small, very small in size. This is specially true of Bengal..

[At this stage, Mr. President (The Honourable Bir Abdur Rahim)
resumed the Chair.]

Sir, Bengal has had her grievances against Bombay, but that is & matter
to which I ghall not refer at present. But I must make it clear that
Bengal will be hard hit by this additional duty. It is well-known that the
clitnate of Bengal is hot and moist. and people use preferatly thin wear-
ing apparel. Therefore, there is a demand for cloth which is made of long
staple, and it is because of this demand that Bengal mills have been
specialising in thin sorts of apparel. This is a very important point.
There is another factor which is also to be borne in mind. 1t is often said’
that the people of Bengal are more sentimental than the hard-headed
people of Bombay. Anyhow, they took to this business at a much later
date than Bombay did. Naturally, they have not been able {o stand
competition with Lancashire to the same extent as the Bomhay mill-
owners have. There iz also another fact to be taken into consideration,
and that is that the msrgin of profit which the Bengal millowners earn is,
as a rule, very small; in some cases, there is no profit at all, and in other
cases they even work at a loss. The Finance Member said that it was
onlv a difference of three per cent. This is a matter of great irrportance
so far as Bengal mills are concerned. The Honourable the Lender of the
Oppaosition gave a somewhat higher figure, namely, four per cent. Mr. Manu
Subedar put it at five per cent. Even if we take the lowest figure which
is the figzure of the Honourable the Finance Member, T say that the
Bengal millowners would be hard hit. .

Then, apart from the millowners, we know there is a handloom indus-
try in Bengal. This handloom industry uses only thread of finer gnali-
ties. This industry was at one time in a very flourishing condition. Even
now there is & handloom industry at Dacca, at Shantipur and various
other places. The handloom industry of Bengal is decadent »hecause i
could not stand the competition of the mills of Lancashire and the Indian
mills ag also competition of khaddar cloth. Naturally they are in a very
‘bad way at the present moment. The additional duty which they will
have to bear now will prove exceedingly burdensome to them and meny
of the weavers will have to starve. It is on account of these factors that
I urge that this additional import duty should not be levied.
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_ My Honourable friend suggests that it may encourage long steple cotton.

The reply has been given by experts who ought to know that this is not
likely to be the case. If we read the annual reports which are published
by the Cotton Committee, we find that experiments are being made for
the growth of long staple cotton but it will take a long time Fefore they
are fully successful. In one passage they say that it will take 15 to 20
years to grow long staple cotton in a sufficient quantity for the needs of
the country. Even if you put it at a shorter period, say, ten yveurs, no
immediate advantage will be gained by the cotton grower. Therefore, the
imposition of this duty will not help the cotton grower. On the other
hand, it will greatly harm the cotton mill industry as well as the handloom
weaving industry in the country.

The Honourable the Finance Member said something about ruw mate-
rials. When we look at the great manufacturing countries of the world,
what do we find? We find that they do not hesitate to import raw mate-
rials. Britain never hesitates, Germany never hesitates, Japan never
hesitates. ‘Therefore, 1 do not see why India should hesitate to imporl
raw materials. If we can grow long staple cotton in this country, let us
not import it. I am a protectionist, but I am not a blind protectionist.
The doctrine of self-sufficiency will be carried too far when it is laid down
that no country should import any raw materials. International trade will
then come to an absolute standstill. It is clear from what hay unlready
been said that the grower of Indian long staple cotton will not be benefited,
the price will not be enhanced. On the other hand, great impediments
will be placed in the way of the Indian cotton industrv,—both the co$ion
mill industry and handloom weaving industry.

If the Honourable the Finance Member thinks that he cannof do with-
out this duty then what prevents him from levying a countervailing dutyv?
This would not be opposed to the policy of free trade, He is a froo trader
and his free-trade conscience ought to permit him to levy a countervailing
duty when he seeks to levy an import duty on cotton. But he is a very
convenient free-trader. He becomes a free-trader when it suits his pur-
pose and he becomes a protectionist when that policy suits him better.

Bir, I support the amendment and I hope the House will carry this
amendment by an overwhelming majority.

Dr. Sir Ziauddin Ahmad (United Provinces Southern Divisions: Mu-
hammadan Rural): 8ir, 1 do not propose to discuss whether the present
budget is under-estimated or over-estimated. We said a lot during the
general discussion of the Finance Bill and the general discussion of the
budget. The next thing that I do not also like to discuss is whether the
Honourable the Finance Member can afford to forgo a small sum of 50
lukhs without seriously affecting his budgetary position. Had this been
the only demand, it might have held some consideration. But the
House has cut 168 lakhs on salt duty, 50 lakhs on cotton duty and about
65 lakhs are to be cut on postcards, and then the total of all these cuts will
not be an insignificant figure.

As regards the question whether Tndia can grow long staple cotton, I
may remind my Honourable friend from Bengal that they should remem-
ber the long staple cotton in Dacca from which they made the Dacca
Muslin, and that was a finer count than Manchester or the m:llﬂ can weave

now,.
'
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. II;: P. N. Banerjea: But it does not stand competition; thut is the
rouble.

Dr. 8ir Ziauddin Ahmad: 1 think on this analogy I can maintain that
long-staple cotton can be grown in India if there is a demand for it. Of
course, it cannot be grown- all at once. If my Honoursble Iriend, Sir
Cowasji Jehangir, writes out a cheque for a crore of rupees, my Honour-
able friend, Mian Ghiasuddin, cannot produce it by magic from out of
his desk. But the Chairman of the Bombay Millowners’ Orphanage
can place an order with Mian Ghiasuddin today, and, I am sure. he will
be able to supply the entire amount of cotton by the end of this year.
That is really the position.

Bir Oowasji Jehangir: There is an order of 700,000 bales of cotton ready
for Mian Ghiasuddin to supply.

Dr. Sir Ziauddin Ahmad: Bring a cheque tomorrow and Misn Ghia-
suddin will supply it by January, 1940. '

There is one point I do not understand, i.e., on whom will this tax
of half an anna fall? Will it fall on the grower of foreign cotton or on the
manufacturers or on the consumers? I was told by my Honourabls frieud,
Mr. Meanu Subedar, that since we began to discuss this duty, the price of
qotton in Kenya had gone down, so much so, that Japan had placed large
orders for Kenya cotton. That shows that the incidence will fall on the
cotton growers alone, and not on the Bombay manufacturer. I am, of
course, not clear about it, but I was told so.

Bir Oowasji Jehangir: We also said that that cotton had gone up in
price in India. It had gone down in Afries, but it had gone up hy the
game margin in India. '

Dr. 8ir Ziauddin Ahmad: I will come to this question just now, If
prices have gone down so much in Kenya, it means that the incidence of
taxation hag fallen on the growers. Now, my complaint is this,—and I
say it with all emphasis,—that when we give protection to the sugar or
textile industry, we do not give it for the benefit of the capitalists, but for
the benefit of the cane growers and the cotton growers. My other com-
plaint is that Government have not done what they ought to bnve done to
raise the price level of cotton. From the printed report, I find that the
price of cotton in 1914 was 817, 1t is now 168. That is to say, it has gone
down to 51 per cent. In the case of mill cloth, it was Re. 0-10-3 and it
has gone down to Re. 0-9-7, i.e., from 100 to 98. 8o cotton has gone
down to 51, and manufactured cloth to 93, which means that Government
have not done enough for the protection of cotton.

As regards cotton piece-goods coming from abroad, we find that British
cloth from Re. 0-10-6 has gone up to Re. 0-12-6, i.e., it has gone up to
118 and the Japanese from Re. 0-5-12 to Re. 0-9-18, i.e., to 171. There-
fore, we find that the price of all the imported piece-goods have gone up
from 100 to 118 and 171, and our prices have gone down to 98. 8o,
even if they charge higher prices and put the entire incidence of the tax
on the consumers, by a comparison of the prices, it is evident that. they
<ean do so. . -
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Then, turning to ‘‘The Review of the Trade of India’’, 1 find that it is
not an unnecessary taxation as is made out by my Honourahbie friends
from Bombay, and I say that the import of this foreign cloth has enor-
mously diminished, and if we compare it with ‘‘“The Review of the Trade
of India'’ and the report of the Textile Labour Inquiry Committee on
page 14, we will find that the import of British cloth has gone down. For
instance in 1924-25, it used to be 1509 million yards, and now it has
gone down to 267 million. '

Mr. Suryya Kumar S8om (Dacea Division: Non-Muhammadan Rural):
Are you sorry for that?

Dr. Sir Ziauddin Ahmad: No, I am glad.

Now, Japanese has come down from 484 to 306, while, at tha same
time, the cloth manufactured in this country has been gradually going
up, and it has gone up to over four billion yards, so much so, that they
are now beginning to export the ecloth; that is, the export of Indian
piece-goods increased in quantity from 50-8 million yards to 241 million
yards, and its value from 126 lakhs to 650 lakhs. Therefore, the position
of Indian piece-goods is not so bad; and the one thing which I want to
meake out particularly is that this protected industry is in a very flourishing
condition. It has been giving very fat dividends, and it is nct unfuir to
ask them to pay something for the henefit of the cotton growers in this
country. In this connection I would like to quote some figures from ‘page
45 of the Labour Inquirv Committee’s report. Thev say that the Bontbay
group have put in a capital of 11 crores and 78 lakhs. Out of this capital
they have got their depreciation fund of 11-92; they have got buildings
and lands amounting to 30 crores and 8 lakhs; they have got a reserve
amounting to 4'25 crores,—the total being 47 crores and 10 lakhs. 8o a
capital of 11 crores and 76 lakhs has alrendv accumulated for them a
sum of 47 crores and 10 lakhs at the expense of the poor consumers on
account of the specially high tariff which they have put: and, at the same
time, their profit was 10 per cent. even in the year 1938. This is the
condition of this poor industry which is said to be on the verge of ruin that
they have accumulated four times the amount of their capital and, at the
same time, given a dividend of 10 per cent., while the rate of interest in
the country is only 8 per cent.

Now, 8ir, I come to one or two individual factories, and we find their
position is very good. TFirst, I will take the factory of 8ir Cowasji Jehangir
himref. I am reading from page 143 of the Investor’s Yesr Book of
1987-88 in which the accounts of companies have been given.

Bir Oowas{i Jehangir: T was reading 1939—you are reading 1937-38.
Dr. 8ir Ziauddin Ahmad: That is the latest book that is availabla.

8ir Oowasji Jehangir: T am giving you the latest figures that are avail-
able.

Dr. Sir Ziauddin Ahmad: Unfortunately the millowners never revaul
their figures to any person: they keep them to themselves. It is only
trom printed books that we can find something out. This mill started
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with a capital of Rs. 15 lakhs only. Now, it. has a depreciation fund
amounting to Rs. 19,15,000: its reserve fund now is six lakhs: profit and
loss accouny six lakhs: block expenditure 28 lakhs: and it has been paying
5 per cent. dividend. But some other mills are even better. Take the
Purshotamdas Mill. It started with a capital of 89 lakhs, and it has got
a depreciation fund of 33 lakhs already . . . .

Mr. Manu Subedar: Sir Purshutamdas has got no mill |

Dr. 8ir Ziauddin Ahmad: It has a reserve fund of six lakhs and block
expenditure on buildings and lands about 65 lalths; and it has been giving
a dividend of 13 per cent., 15 per cent., 7} per cent. and never less than
7 per cent.

‘Mz, Manu Subedar: Which is that mill ?
Pr. 8ir Zisuddin Ahmad: Tt is called the Gokak Mills, Ltd. .

Mr. Mapnu Subedar: Tt is a European concern: ask those friends over
there.

Dr. Sir Zlauddin Ahmad: Another mill is the Indore Malwa United
Mills: they have been giving a dividend of 26} per cent., 26 2/8rd per
cent,, 80 per cent., 25 per cent., 25 per cent. and 19 per ocent. in the pre-
vious years. I come now to the Lakshmi Cotton Mill: they started with
a capital of 16 lakhs, and. their reserve fund is now 24 lakhs,

An Nonourable Member: In how many years?

Dr. Bir Zisuddin Ahmad: It may be any number of yeers, but. the
depreciation furid exceeds the capital. The dividends of this mill are. 46
per cent., 86 per ceny., 36 per cemt., 12 per cent. and 16 per cent. These
are the dividends which have been paid all this time. If you. look. into
the financial position of these mills, can you say that this half anna extra
duffy will bring them to the verge of ruin? It would only mean that
their enormous profit would be slightly mduced. I doubt very muck
whether it will be reduced at all, bécause I am told that the incidence
will fall entirely on the producers of foreign cotton, and not on either the
manufacturers or the consumers,

Sir Oowasii Jehangir: You huve given us the dividends of the Bombay
mills: how much dividend do you pay?

Dr. 8ir Ziauddin Ahmad: My friend asks me how much I pay. Un-
fortunately I put somp. money in one. of thess. mills. I wam really teken
in. by ong of these reports, and: I invested some thousande of rupees.in
one of these factories: I will not. mention the name of the maneging agents
—it i3 known to everybody coming from Cawnpore: they started another
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company, and then this other company, in which 1 did not have any share,
but those other gentlemen had shares, have taken my company for 120
years without any profit. Ask Mr. Scott. This is the way in which
managing agents treat their poor shareholders.

An Honourable Member: Poor shareholders!

Dr. Sir Ziauddin Ahmad: Compared with Sir Cowasji Jehangir, I am a

poor shareholder. This textile industry has been making

4 . enormous profits at the expsnse of the poor consumers.

They are enjaying very high protection, and they ought net to grudge if

& little portion of this is given to the poor cultivators of the Ptm]ab
Guzarat, Sind and Berar.

Some Moneurable Members: The question may now be put.

Mr. President (The Honourable Sir Abdur Rahim): THe question iw:
*‘That the question be néw put.'
The motion was adoptad.

Mr, President (The Honourable Sir Abdur Rahim): The question is:
““That clause 4 of the Bill be omitted, and the submeguent clauses bé re-nurabered

accordingly.”’
The Assembly divided:
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Abdul Hamid, Khan Bahadur Bir.

Ahmad Nawaz Khan, Major Nawab
Sir.

Aikman, Mr. A.

Aiyar, Mr. T, 8. S8ankara.

Ayyar, Mr. N. M.
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Chanda, Mr. A, K.

Chnpman-Mortimer. Mr. T.

Christie, Mr. W. H. J.

Dalal, Dr. R, D.

Dalpat  8ingh, Sardar
Captain.

Gidney, Lieut.-Colonel Bir Henry.

‘Greer, Mr. B, R. T.

Grigg, The Honourable Sir James.

Hardman, Mr. J. 8.

Jawahar Singh, Sardar DBahadar
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Mnckeown, Mr. J. A.

Maxwell, The Honourable Bir
Reginald.

Menon, Mr. P. A.

Menon, Mr. P. M.

Metcalfe, Sir Aubrey.

Miller, Mr. C. C.

Mukerji, Mr. Basanta Kumar.

Nur irl'uhnmmld, Khan Bajadur
Shaikh,

Ogilvie, Mr. C. M. G.

Rahman, Lieut.-Col. M. A.

Row. Mr. K. Sanjiva.

Scott, Mr. J, Ramsay.

Bher Muhammad Khan, Captain
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Sivaraj. Rao Sahib N.

Blade, Mr. M.
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Stewart, The Honourable 8ir Thomas.

Sukthankar, Mr. Y. N.

Bundaram, Mr. V. 8.

Zafrullah Khan, The Honourable Hir
Muhammad.

Lillie, Mr. C. J. W.
The motion was adopted.

Mr, President (The Honourable Sir Abdur Rahim): That disposes of
clause 4. Clause 5 relates to postal rates. The Chair thinks there ure
quite a large number of amendments to the First Schedule to that clause,
and it will perhaps he more convenient if the Chair takes up the amend-
ments to Schedule I first. The Chair.will take up the clause afterwards.

The question is:
““That Bchedule I stand part of the Bill.”

Mr. Lalchand Navalrai: Sir, T move:

““That in Schedule I to the BRill, in the proposed First Schedule to the Indian Post
Office Act, 1898, against the second entrv under the head Letters, for the words ‘Half
an anna' the words ‘Quarter of an anna' be substituted.”

8ir, it will be observed that in the First Schedule, under the heading
“Letters’’, it is stated, for a weight not exceeding one  tola, the rate is
one anna. My amendment is not with regard to that at all. My amend-
ment relates to the second line under it, that for every tola or fraction
thereof exceeding one tola, the rate should be one pice only instead of
half an anna as at present. We have been paying one anna per tola on
letters, and for every additional tola or fraction thereof we are now pay-
ing half anna, whereas my amendment seeks that for every additional
tola or fraction thereof the rate should be only one pice and not half an
anna. It will be easy for poor people to send letters because when send-
ing letters they have to pay one and half annas for letters exceeding one
tola, and so if my amendment is adopted, they will pay for all letters
under two tolas one anna and one pice instead of one and half annas as
at present. Formerly we used to pay one anna and three pies, but then
it was raised to one anna and six pies. The only reason that will be
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given against this amendment will be the usual one, that it will cause a
loss in the income of the department. But that should not prevent this
"'being done. There are many ways of meeting it. Decrease the salaries,
decrease the other undue expenditure of the department, and from that
‘help the poor as well as ths rich.........

Mr, N. M. Joshi (Nominated Non-Official): This will help the rich only.
Mr. Lalchand Navalrai: Do not labourers send letters ?

An Honourable Member: Very long letters.

Mr, Lalchand Navalrai: ......... and very long letters too. I shall come
to postcards later. On the question of letters I submit that this conces-
sion should be given. Under the present rate, even if there be an addi-
tion of a quarter tola or half a tola, we have to pay one anna and six
pies. I want it to be one anna and three pies. It cannot be denied that
thers is no scale balance in the hands of each and everybody to weigh
out the exact weight of the letter and then apply the stamp. Many a
time the post offices for very little extra weight are charging us the penalty
too. Therefore, it would be only reasonable that the amount should be
lessened and it should be one pice instead of two pice. Sir, I move.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

“That in Schedule I to the Bill, in the proposed First Schedule to the Indian Post
Office Act, 1898, against the second entry under the head Letters, for the words ‘Ilalf
an anna' the words ‘Quarter of an anna’ be substituted.”

Mr. G. V. Bewoor (Director General, Posts and Telegraphs): 8ir, the
smeundment moved by my Honourable friend, Mr. Lalchand Navalrai,
seeks to reduce the rate of charge for the subsequent stages of the letter
postage rute. As he stated, there is no doubt that if you reduce the charge
from hslf an anna to one quarter of an anna, you will be benefiting the
people who use the letter class of traffic, but when he said that it is

going to benefit the poor man, I was surprised.
Mr. Lalchand Navalrai: T said, also benefit the poor man.

. @, V. Bewoor: I do not think the poor man writes letters of more
than one tola weight. Actual statistics show that in the letter traftie
nearly 75 per cent. of the letters are in the one tola category and the
remainder are in various other different categories of weight. I do not think
that it is worth-while arguing on this question until the House iz aware
of the loss that is involved in the acceptance of this amendment. The
loss is estimated to be Rs. 52 lakhs in a year, and it is clear from the
budget of the Postal Department as well as of the Central Government as a
whole, that we cannot possibly accept a loss of Rs. 52 lakhs. Bir, I

oppose the amendment.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That in Schedule I to the Bill, in the proposed First Bchedule to the Indian Post
Office Act, 1808, against the second entry under the head Letters, for the words ‘Half
&n anna’ the words ‘Quarter of an anna’ be substituted.’’

The motion was negatived.
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Prof. N. G. Rangas (Guntur cum Nellore: Non-Muhammadan Rural):
8ir, I move.
“That in Schedule I to the Bill, in the proposed First Schedule to the Indian

Tost Office Act, 1898, for the ‘entries under the head Postcards, the following be
substituted :

Single . . . . . . . . . six pies.
Reply . . . ompe auna.”

I do not think that much need be said in support of this amendment,
because, for & number of yedrs, we have been pressing thie particular
demand on the attention of the Government of India. Although the
Government did not accept it, they could not very well advance any rele-
vant reasons for which they could not accept it except that they could
not afford to lose this amount. I wish to place befdre the House just one
consideration, namely, that the people who use the postcards sre mostly
poor people in this country. If Government at all wish to pretend to
care for them, they ought to accept this demand and agree to this reduc-
tion of the postcard rate. It is not very much and it may not cost the
Indian Exchequer any consilerable sum. What is more, the Posts and
Telegraphs Department is on thé whole doing very well, and that is why
the emergency cuts were restored and they are even thinking of increasing
the salaries, allowances, and so on. They are even making very costly
experiments in regard to teleprinter, and so on... ..

The Honourable Sir James Grigg: Not costing anything.

Prof. N. G. Ranga: It does not cost? You would like to pretend that
you are not losing, in order to give some sort of preference to the Reuter.
Coming to the air mails, why is it that you have reduced the rates to
guch a scandalous extent? Why is it that on an ordinary ‘letter to
England, 1 should be charged two annas, whereas, on the air mail,
two annas und six pies only? This sort of thing does not exist even in
England. There they charge.........

Mr. G. V. Bewoor: There is no two anna charge,

Prof, K. G. Ranga: Then, there is no distinction whatever, I suggest,
between the air mail and the ordinary mail. If that is so, then cer%n.inly
it is an invisible subsidy to England, and I do not know why Mr. Bewoor,
who wants to claim sall the privileges of an Indian here in this House, should
agree to the particular proposal of the Government and has agreed to lose
the money that they have been losing. Not being satisfied with this, they
are giving, I learn, a subsidy of as much as six lakhs of rupees per annum.
Why should they continue this particular practice? This is a utility ser-
vice whose primary purpose ought to be to serve the people of this country,
then secondarily only to think of paying their own way. I do not mean
to say that they should not pay their own way and that they should
always be a losing concern. But there is no reason why they should make
a fetish of paying their own way, without asking for a subvention or
whatever it is from' the general revenues and refusing the ordinary facili-
ties for the publi¢c in this country. We wanted rural facilities, and we
are given only some sort of a small concession, and not very much is
being done even in that direction. Of course, I need not say very much
in that connection, because what the Government have been doing is not
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enough. This particular reform is very badly needed and we want that it
should be considered by the Government. We shall continue to press this
demand on the Government until the Government come into our own
hands and we are able to pass it, and what is more, to implement it. It
may be possible for Sir James Grigg simply o take it to His Excellenoy
the Viceroy and get a rubber stamp on it and insist on collecting the same
amount of money again and again fromn year to year.

‘The Homourable Sir James Grigg: Nine pies stamp.

Prof. N. @. Ranga: He wants nine pies stamp. It is in this frivolous
way that he has been deanling with all our requests. He only cares for
his money. He has got his own share, and he wants to give Mr. Bewoor
his share. We have been standing in this House for Indianisation. What
for? Not for providing these people with scandalously high salaries which
the Englishman is enjoying. T do not see anv reason why Indians should
not come forward voluntarily with a salary eut. They should say: ‘‘Here
we are prepared to undergo a sacrifice for the sake of the poor people of
this country and agree to a cheaper postcard’’. That will demonstrate their
patriotism in concrete terms. They do not do that. They want to live
like Englishmen in house, dress, privileges and everything. The Postal
Department spends large sums of money in producing beautiful photegraphs
¢f peaple who have got slavish titles conferred by His Majestv the King-
Emperor or His Excellency the Viceroy. We are not interested in these
titles. T.et them earn the title of ‘‘Friends of the poor’' and forego some
of their allowances and privileges in order to give a cheap posteard to the
poor man. We want a spring cleaning of this Postal Department by
making this particular demand and making it incumbent upon them to
make their own salary eut and. if necessary, to effect retrenchment and

give us this satisfaction.

Mr. President (The Honourable Sir Abdur Rahim): Amendment

moved

“That in Schedule I to the Bill, in the proposed First Schedule to the Indian
Poat Office Act. 1808, for the entries under the head Postcards. the following be

substituted :
Single . . six pies,

Reply . . . . .  oneanna.”

Dr, P. N. Banerjea: For many yvewrs, the price of the posteard was three
pies, or one pice: seventeen vears ago, owing to a auccession of deficit bud-
gets, the price of the posteard was ruised to two pice, or six pies; and then
nine years afterwards the price was raised to three pice or nine pies. Thus
in the course of the lust seventeen years, the price of the postcard has been
increased by 200 per cent. Now, is that not a very great increase? And
on whom does this increase fall? As the yprevicus speaker rightly raid,
the burden of this increase fell mainly on the masses of the populatior,—
the poorest clusses of the peopie. There was a time when the income and
expenditure of the Postal Department was shown separately from the in-
come and expenditure of the Telegraph Departmeni. Tt is a well-known
fact that, while year after year there was n profit in the Postal Department,
there was a deficit in the Telegraph Department. But now they have
lumped up the two departinents in order to show that there is not sufficient
balanee in the department as a whole. This is n jupglerv of figures. The
Telegraph Dgpartinent and the recently started Air Mail Service are not
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paying concerns, but these depurtments are not taken advantage of by the
poor peopie. It comes to this, that you sacrifice the interests of the poor
in-order to satisfy the interests of the richer ciasses of people. Is this fair,
just and honourable? This demand has been put forward time and again
in this House. When the price was raised in 1922 and again in 1931, the
promise wus given that at the earliest opportunity the price would be reduc-
ed. This has not been done. The great part of the surcharges that fell
on the richer people has recently been taken off but this surcharge that
falls on the poor has been continued in spite of the protests of the people
throughout ‘the length and breadth of India. I hope that Government
will now take a more enlichtened view of the matter and accede to the
request that has been made. '

Mr. N. M, Joshi: I rise to support this amendment as a protest against
the wrong po.icy which the Government of India is pursuing in this matter
of administering the Posts and Telegraphs Department. 1 do not believe
that the Postal Department, although it is a public utility department,
ghould be ordinarily run at o loss. If we consider postal charges as a tax
1 feel that it is not a very uofair and unjust tax. I am not, therefore,
prepared to support ordinarily, as I said, running of this department at a
loss. but, Sir, the policy, which the Government of Tndia is following in
administering this department is unfair and very wrong. I, therefore,
feel it is necvessary to enter our protcst against that poliecy. The Govern-
ment of India is unwilling to incur a loss by reducing the price of the post-
card. T can understand it if they had not been incurring losses elsewhere
but the Government of India is willing, I may say even enthusiastic, to
making losses on the Air Mail. I have been protesting against that for
the last two years. After all the people who send Air Mail letters are well-
to-do people, such as merchants and officers of Government. The loss of
ten lakhs on Air Mail is considered by the Government of India as a very
reasonable thing. They make losses on the telegraph side also. Telegrams
are not sent by poor people but by rich merchants. If this concession is not
shown to them, how will they support the Government? The Government
of Indin must be supported by some classes of people. They cannot please
the masses and so thev make friends with the mercantile community who
can send telegrams. The Government make loss also on press telegrams
to please the press. They make losses on press telegrams willingly and
1 feel it is u sort of bribe given to the press. 1. therefore, feel that the
Government of India should be prepared—if they are prepared to suffer
a loss on the Air Mails, on the Telegraph Department and on bribing the
Press—then the Government of India can very well afford to meet the
loss—I do not know the exact amount, it may be Rs, 80 lakhs or 40 lakhs
or 50 lakhs, but if, for the sake of pleasing twenty-five thousand people
who muke use of the Air Mail the Government of India make a loss of ten
lakhs, why should they not make a loss of even fifty lakhs for the three
hundred and fifty millions who use the postcard? Sir, the Government of
India also follow a wrong policy in the treatment of their employees. They
should properly adjust the salaries of the higher officers and those of the
lower-pnid people. Sir, the Government of Indin are exploiting the sub-
ordinate employees in various ways. I have recently stated in the House
how they are exploiting them. They sre not filling up vacancies, with the
result that people have to work more and for longer hours. They have to
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‘work more intensely, and then the poor people in Bombay, for instance, are
-deprived of their compensatory a.lowances. They are not giving the inferior
servants even a pension. Sir, this rotten policy of the Government of India
-deserves a strong protest and I want to enter my strong protest.

Mr, Sri Prakaga: BSir, this battle over the postcard threatens to be as
dong as the Wars of the Roses.

-[An Honourable Member: Hundred years' war.

Mr, Bri Prakasa: The Honourable the Finunce Member and the
Director General of Posts and Telegraphs appear to have challengingly
put on the symbolic red rose in their button-holes; but the white rose of
our side is represented only by our white caps. Sir, the battle, whatever
the fortunes may be, is bound to be as bitter, us long and in the end as
-guccessful as the batt.e across the ocean many centuries ago. My Honour-
able friend, the Finance Member, in his closing speech on the general
-discussion, was so taken up by his own brilliant satire against the various
Y.eaders in the House that he almost seemed to treat with contempt the
more solid arguments that were presented in the course of the speeches of
us back-benchers; and I looked in vain for him to answer the very perti-
ment point T tried to make, viz., that the income of Government should be
first computed before the expenditure. With the various incursions we
have alreadv made in the Finance Bill, T fear this little postcard of mine
stands very little chance; for when everything else is certified, this surely
is also going to be certified. But 1 may say this, that if only Government
had followed what I called the wholesome system of the ordinary house-
holder and estimated their income before their expenditure, such a scene
would not have been seen. They would probably have realized that it is,
for instance, not necessary to spend a sum of 17 lakhs for maintaining the
Viceregal Palace with a useless lot of secretaries, A.-D.-C.s and the rest
of them. If the expenditure on heads like this were curtmled, then the
peor man, with his postcard, his salt, his sugar and his raw cotton, would
have some chance.

. Sir, the Honourable the Defence Secretary, 1 think, laid down a very
good law against entertaining any candidate for the naval services who had
not seen the sea, who had not seen a ship, who had, perhaps, not been
drowned and who has not received a bullet; but when we come to high
offices, it seems that a man can be appointed there without any knowledge
of the subjects with which he has to deal. T have here. .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member had better confine himself to the amendment before the House.
‘We have had quite enough of this sort of preface.

Mr. Srl Prakasa: I was going to say that persons who do not use post-
<cards do not realize the value of the postcard. e

Mr. President (The Honourable Sir Abdur Rahiin): That is rather a
fong way to go round.

Mr, Srl Prakasa: Sir, the long wav alwavs proves the shortest way in
the end if it happens to be the smoothest way also, for the motor car runs
more swiftly on a good long road than on a short kutcha road. I have heard
it said that when a gentleman of the name of Lord Goschen became the
®irst Lord of the Admiralty, ‘‘he had no notion of the motion of the ocean"’,



2074 LBGISLATIVE ABSEMBLY. (288D MaRcH i989-

[Mr. Bri Prakasa.]
and, therefore, it is no wonder that my Honourable friends opposite, who
have no naotion of a posteard, who perhaps never use one, do not reslise its-
value to those who do use them. Sir, the postcard bas a long and chequered
history. It used to be a very small little bit of paper,—requiring just one:
pice of ‘postage; it then became bigger and stiill bigger, and now we are
allowed to use private posteards of a size even slightly bigger than that.
supplied by the post office. But the postage has gone up from one picd to
three pice. If my Honourable friends did use postcards, they would lmow
how important it is that the postage should be reduced. Even the big folks.
in the land are very eareful when they have to pay out of their own pocketa.
I will give an illustration, I was in communication with the Governor of
a Province and when he wrote a personal letter he used very thin paper so-
that the letter could be carried for one anna—those were the days when
only half-a-tola could go for an anna—but when the same gentleman after
a few days wrote an official letter to me, he used a very thick envelope,
with an anna and a quarter of postage, with the word ‘service’ printed upon
the stamp. That shows that even big folk are very careful when their own
pockets are touched; and so, while interested parties have seen to it that
letters are carried by air for two annas and a half because they send letters
in that way; while theyv have reduced the five pice stamp on the envelope
to four pice, how is it that the posteard goes on bheaging for a reduction of
its rate in vain all these manv years? T think the time has come when
the rate of the posteard should be reduced.

One of my friends—I do not remember who he was—made some fun
at the poor man who uses posteards. He said he uses only two postcards
in the whole year. What did it matter to him if he used only one now?
Mr. Aney very rightly pulled him up bv asking: ““whv deprive that poor
man of the pleasure that he gets of receiving at least two posteards in the
enurse of the vear giving news of his dear ones at home; and why reduce
him to onlv one posteard a year?”

0Of course, my Honourable frier{ds opposite will say that the arguments
are all right and they too are amxious to reduce the ratc of the posteard.
They also do not want that the rate should be so high; but where is the
money to come from? This reduction in the price of the postecard will
mean a loss of 50 or 60 lakhs of rupees. Well, the money should come
from the sources whence money does come for these purposes which fit in
with the notions of my Honourable friends opposite. ~ The country seems
to flow with milk and honey and there seems to be abundance of cash avail-
able all over the place when they have to carry on operations across the
frontier; but, evidently, no money is available when we demand a little
reduction of the burden on the shoulders off the poor man in the village.
T hope, therefore, that no further arguments of this kind will be advanced
and Government will realise the futility of opposing our demand and wilk
concede us this. I understand that if the Government only took in hand.
for instance, the acquiring of the Telephone Companies in Bombay,
Calcutta and Madras, they would be able to get an additional revenue of
30 to 40 lakhs of rupees on trunk calls and long distance telephones. If
there is a will, there is always a way. If the Government are really bent
upon doing a thing, they can do it.

T want to put this argument before them. I want them to see the

injustice of the whole thing.  Justice has to be done even at great expense
After ull, a Federal Court is being maintained at enormous expense in order
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that justice may be done in problematical cases that may arise years hence.
So that when there is & will there is a way; and if there is a desire to do
justice, justice can and shall be done. I want my Honourable friends.
opposite to explain to me the justice of this phenomenon. In three
pice you can only send 20 short lines; and by spending one pice more,
that is, in one anna, you can send three full sheets of an ordinary note
paper which can weigh up to one tola; and for 2§ annas you can send an
ounce or @ tola and & quarter of matter across the ocean. These post-
cards from the humble village people may contain important items of
domestic news, they may give news of the weather and of the crops;
whereas most of the letters that go by air only carry greetings, good wishes,
kisses to the baby and things of that sort. 1 know these important
domestic items have to be sent; I have no objection to them. But let
those who send them pay for them, and the more they pay for the kiss
the more valuable will that kiss be when it reaches the babies at the
other end. Sir, to the village mun, the postcard is a very important
factor of life and I must press upon the Government the iniquity of the
present position and the justice of accepting our demand. I hope they
will relent and do the right thing at long last.

Mr. Lalchand Navalrai: Sir, I have to say a very few words on this.
T hope that my Honourable friend, Mr. Bewoor, the Director General, will
not oppose me now in respect of this postcard duty on the ground that the
postcard is not being used hy poor men. He said that letters are not being
uged by poor men but he cannot possibly come forward and say that
these posteards are not being used by poor men. The other day I heard
an amazing statement from my Honourable friend, Sir Muhammad Yamin
Khan,—he is not in the House now—that in the rural parts of the country no-
poor man writes any postcurds or letters.  This is a hewildering statement
that comes from such a gentleman as Sir Muhammad Yamin Khan, who
bewilders everybody. 1 submit that it is only to support the (tovern-
ment that one can make such a statement, otherwise we know and no
Postal official will come forward and say that there are no post offices in
the rural parts. In fact, more and more post offices are being opened in
the rural parts. What are they for? Are they meant for these poor men
or are they meant for very rich men or for millowners who live in those
rural parts?  Therefore, I submit that there is no reason, whatsoever,
not to accept this amendment and reduce the burden on the poor. Then,
Sir, it has been said that poor people write only a letter once a vear.
I cannot endorse that statement. They have been writing letters as any-
body else does. Nowadays, when you ure introducing in the rural areas
radios and other means to educate the villagers, they have come to know
fully what the post offices are meant for and they know that they can carry
their news to their nearest and dearest ones. There is only one stereotyped
reagon that is being given every time by the Treasury Bench, namely,
that there will be loss of income. Beyond that, they have no justification
to reject this amendment. Sir, a motion like this has been coming before
the House for a long time and so many reasons are placed before the Gov-
ernment vear after year., And yet the Government is not moving. On
the other hand if the Director General wants that he should have two more
Deputy Directors General or that there should be two more Postal Superin-
tendents, he will find money for them; but for the poor man he is unable-
to find the money. I submit, therefore, that thers is no reason whatso-
ever not to help the poor and T whole-heartedly support this amendment.
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Mr. G. V. Bewoor: " Sir, I do not propose to undertake any elaborate
review of the financial position of the department which used to be the
practice in the past. In the annual report of the Department we take
special care to bring to the notice of the public the exact financial position
and its developments and copies of the report are supplied to those Honour-
able Members of the Assembly who ask for them. 1T only wish to deal
with the points that have been raisd in the debate today. It must be
admitted that if the rate of the posteard is reduced, it will benefit the users
of the posteards. The only question really is, what it is going to cost and
whether in the present financial position of the Department we can under-
take an experiment of reducing the charge which involves considerable
loss? \

Mr. Akhil Ohandra Datta (Chittagong and Rajshahi Divisions: Non-
‘Muhammadan Rural): What is the amount? K

Mr. G. V. Bewoor: ] am coming to that point. The number of post-
-cards of which we make an estimate is estimated to be 878 millions in the
course of one vear. Now a reduction in the rate from three pice to two
pice would bring a reduction of revenue to the extent of 59 lakhs. There
must, of course, be an increase in the voluine of postcard traffic as a
result of the reduction of this rate. If we nssume an increase of ten
per cent. in the traffie, the loss would be reduced to 47 lakhs, A ten per
cent. incrense means an increuse of 88 millions posteards in the course of
.one year. There is one important factor which must not be forgotten in
making any estimate of the loss. At present the difference in the postage
rate between a letter and a posteard is only one pice and when it becomes
two pice there will be a diversion of traffic which now goes by the letter
rate to the postcard rate. I may mention that 75 per cent. of our letters
are in the first tola category and we assume that 15 per cent. of this will
be diverted to the postcard category. This would add to our loss of 18
lakhs and, therefore, even assuming a ten per cent. increase the loss will
‘be 65 lakhs.

Mr. M. S. Aney: This diversion from letter category to posteard category
-will further increase the traffic under the latter category.

Mr. G. V. Bewoor: Yes. Quite true. ~When I say 15 per cent. will
be diverted, 1 have only taken the loss of half-anna only on it and not the
<complete loss of one anna.

Even if we assume an increase of 20 per cent. in the fraffic, the loss
will be 53 lakhs. I wish to submit to the House that it is no wuse
tmaking assumptions which are not justified by our experience in the past.
When the postcard rate was doubled at the end of 1922, the postcard
traffic fell only by 19 per cent. When it was increased by 50 per cent.,
that is from two pice to three pice in 1930-81, it fell altogether by 17
per cent. in two years. I would not like to make large assumptions in
order to please the supporters of this amendment, but from the experience
I have had in the Public Accounts Committee with my Honourable
friend, -Mr. Satyamurti, when our  estimates were wrong by b few
thousands, I should certainly not like to commit myself to any estimate
which is likely to go wrong. I was saying that we lose 50 to 60 lakhs.
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Mr. XK. Santhanam (Tanjore cum Trichinopoly: Non-Muhammadan
Rural): What was the peak figure for the postcard in any year?

- Mr. G, V, Bewoor: The peak figure was in 1921-22 when the rate
was quarter anna and it was 644 millions. That fell down to 520 millions
when it was doubled. It then went up to 587 mil'ions in the course
of 1928-29 and it then began to fall for the next two years though the
rate was the same. Bince then it has continued to fall. I want Hon-
ourable Members to remember that the figures 644 and 587 millions which
I have given include Burma and the figure 378 millions 1938-39 relates
to India only.

Now, Bir, I wish to reply to one or two points that have been raised
in the course of the debate. It has been said that there is great necessity
for rural post offices. I claim that we have done a great deal in this
direction, perhaps not as much as Honourable Members would like. We
have, in the course of the last 3} years, opened about 2,000 post offices
and we have increased the number of village postmen and it is our strong
desire that we should expand in the rural areas in order to benefit the
population. We know great efforts are being made to create adult
literacy and the spread of education generally in the Provinces. We want
to help in this movement. We cannot do that if our revenues are cut
down by such a large sum that we go back to the years of losses. As
Honourable Members would have seen from the report, in the last few
years we have repaid the accumulated loss of nearly three crores. We
have just managed to reach a balanced state. At this time, if we are put
into a period of recurring losses, it would follow that expansion would stop
and there will be pressure brought upon us to cut down this or that
facility which we have been giving to people.

Dr. P. N. Banerjea! Which branch of this departinent is losing?

Mr. @G, V. Bewoor: I would request the Honourable Member to ask
me to supply him the Annual Report of the Departments and 1 would
give Lim one. The loss occurs in different branches at different times.
Recently the department as a whole has been working at a profit since
1934-85. Now, S8ir, the total profit and loss of the department is made
up of the profit and loss for the different branches for which accounts are
separately maintained. The telegraph side loses while the post office and
tulephones give surplus. That is perfectly true. If the Honourable
Member wishes to argue from this that the profit or the surplus of the
post office side should be used for the reduction of posteard, that is om
the post office side only, that the loss on the telecranh side should be
left to look after itself, he is greatly mistaken. Whv? Because some
one has to bear the loss on the telegraph side. The basic fallacy in the
Honournble Members’ argument is in thinking that the post office is for
the poor mar and the telegraph is for the rich. S8ir, the question of
treating each branch as a separate unit was examined by a Committee
and T should like to have quoted from their findings, but the quotation
will be found in the speech which I made in this House in 1936 and I
would not like to weary the House with it. On the telegraph gide, T
should Yike to point out that the reason why the telegraph side is working
at a loss is not due to any extravagance in management. We have
taken every step to cut down al! wasteful expenditure by economy but
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in economy we must not go beyond a point where the telegraph setvice
ceases to be a telegraph service and becomes as slow as the post office
service. There must be efficiency, speed and accuracy—these are the
soul of the telegraph service. On the telegraph side, we have by our
efforts brought g;wn the loss, which at one time used to be about 61
lakhs in a year, to about 16 lakhs. 'The fall in revenue has made it
difficult for us to cover its expenditure. I should like to point out
another thing. We have over 4,000 telegraph offices in this vast country.
Twenty per cent. of the total traffic is, however, dealt with in five big
telegraph offices, the remaining 80 per cent. is done in the rest of the
offices. These small offices are as much for the benefit of the poor man
as for the rich man. :

Before I conclude, I would just like to say one word. It has been

5 pae. Biated in the course of the discussion that the postcard is for
" the poor man. I do not deny that the poor man uses the
posteard, but it is a fallacy to think that the poor man is the greater user
of the postcard or that he does not use the letter category as much as
the postcard. On this matter opinions differ but I should iike to quote
to the House certain statements made by various mercantile associations
in India in connection with some correspondence T had with them about

the postcard:

The Bombay Shroft Association says:

“My Committee submit that generally the commercial community makes a wider
use of the postcard than of the cover for important business communications.’

The Karnatak Chamber of Commerce says:

‘‘Moreover, the commercial community generally makes a wider use of the pesteard
:-ullan of 'fhe cover for important business communications. It is needless to say about
wyers,

The Indian Chamber of Comimerce, Calcutta, says:

“It is well-known that in a number of commercial transactions instructions to the
other are often conveyed by a postcard and are to be followed on the sdme duy.
The Committee also learn that in the business carried on by the. indigenous bankeoks:
if. » containing the perticulars of & Aundi is sent to the drawee it is takew

as a sufficient presemtation of the Awndi.”

The Seeds Traders’ Association, Bombay, says:

*It-is well-knowa that the Indian trader prefera to uss the postsard for all ordi
purposes.. communication. The envelope ‘i’, used only when there is an m
such as a Aundi or a contract known for its counterfoil. A vast majority of the orders
of busiies to be transacted as aleo a majority of intimation of orders to be conveyed
are beihg conrveyed through the medimih of - bthe pesbeard.” !

I may mention similar statements from the Grain Merchants’ Associa.
tion, Bombay, the Buym‘ and Shippers’ CHambet, Karachi, the n.it::d
Provinces Cham)er of Comin erce, the Maharashtra Chamber of Commerpe
and the Andfira Chamber of Commerce; but I think this is sufficient,
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Prof. N. G. Ranga: This only shows that they also use it; it does
not show that they use more of it.

Mr. @. V. Bewoor: That shows that the postcard is used just as much
by the rich man as by poor man.

By carrying this amendment, the House will be throwing away a good
-deal of revenue not for the purpose of benefiting the person it wants to
benefit most but for benefiting the person whom it does not want to
‘benefit. On the other hand I have pointed out that by keeping these
rates we shall be in a position to give better and wider facilities to the
public in the rural areas and our past history will show that we have
carried out the promises we gave of giving better facilities such as more
‘postmen and more post offices in rural areas. There is a demand on every
side, both from the business people and from the rural population, for
greater and cheaper facilities. We cannot do this if this amendment is
forced upon us and we are made to lose a sum of 83 lakhs. The depart-

ment has been able to balance its budget with great difficulty and I would
ask the Mover not to press this amendment.

The Assembly then adjourned till Eleven of the Clock on Friday,
the 24th March, 1939.
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